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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELH1
(PRINCIPAL BENCH)

(Court No.2)
Appeal No. 37/2024

(I.A. No. 463/2024 & I.A. No. 464/2024)

In the matter of

M/s Sumit Knit Fab Appellant

..... Applicant
Vs
Punjab Pollution Control Board & Ors. Respondent(s)
....... Respondent
INDEX
Sr. Particulars Page
No. No.

1. | Short reply / Status report by way of affidavit of Er. Kanwaldeep
Kaur, Environmental Engineer, Punjab Pollution Control Board, i
Regional Office-1, Ludhiana on behalf of respondent Punjab -1o
Pollution Control Board.

2. { Annexure A

A copy of datasheet dated 03.01.2019. N\
3 | Annexure B
Water analysis report dated 10.01.2019, '3

4 | Annexure C
Directions uw/s 33-A of the Water (Prevention & Control of (U9

Pollution) Act, 1974 vide letter no. 634-35 dated 28.01.2019.
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Annexure D

Directions u/s 31-A of the Air (Prevention & Control of Pollution)
Act, 1981 vide letter no. 636-37 dated 28.01.2019.

16-13

Annexure E

Directions issued to Punjab State Power Corporation Ltd (PSPCL)
authorities for disconnection of electric supply of the unit vide
letter no. 638-641 dated 28.01.2019,

RS

Annexure F

Request letter of the industry dated 22.04.2019 for restoration of
electric connection of the industry.

Annexure G

Consent to operate under Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 dated 13.05.2019, both valid upto 12.11.2019

Annexure H

Consent to operate under Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 dated 03.03.2020 both valid upto 12.05.2020

9438

10

Annexure 1

Copy of letter issued to Municipal Corporation, Ludhiana vide
letter no. 163 dated 11.01.2021.

J4

11

Annexute J

Copy of letter issued to Excise and Taxation Department, Ludhiana
vide letter no.165 dated 11.01.2021.

3o

12

Annexure K

A copy of the letter dated 30.06.2023 of the Hon'ble Member of
Parliament alongwith complaint of Sh. S.L Verma.

31-33

13

Annexure L
Copy of the report of the visiting team of officers

y-3%

14

Annexure M

Copy of Notice u/s 33-A of the Water Act, 1974 as well as show
cause notice for revocation of consent to operate under the Water
Act, 1974 and revocation of authorization under the Hazardous

204\
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Waste Management Rules, 2016 alongwith notice for imposition of |
EC with hearing before Chairman of the Board on 25.04.2024,

15

Annexure N

Proceedings of the hearing held before the Chairman on
25.04.2024

02-43

16

Annexure O

Copy of reminder issued to the Assistant Excise and Taxation
Commissioner, Excise and Taxation Department, Ludhiana vide
letter no. 754 dated 03.05.2024.

4p -

17

Annexure P

A report received from State Sale Tax Officer, Ludhiana vide letter
no. 124 dated 13.5.2024,

V)

18

Annexure-Q
Copy of orders no. 329 dated 24.07.2024 issued by the Board

5996

imposing Environmental Compensation.
BJLV

Date: Lu[) Hif A (Kanwaldeep Kaur)

Environmental Engineer,

_ Punjab Pollution Control Board, Regional Office-1,
Place: 11-Y\ -godv Ludhiana

(On behalf of Punjab Pollution Control Board)

Environmen

[ai l:nt_.,;. .

Punjab Pollution Control Board
Reglonal Office-I, LUDHIANA'
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

Appeal No. 37/2024
(I.A. No. 463/2024 & I.A. No. 464/2024)

M/s Sumit Knit Fab
....... Appellant
Ve-rsus
Punjab Pollution Control Board & Ors.
...... Respondent(s)

Short reply / Status report by way of affidavit of Er. Kanwaldeep

Kaur, Environmental Engineer, Punjab Pollution Control Board, Regional Office-1,

Ludhiana on behalf of respondent Punjab Pollution Control Board.

1, the above-named deponent, do hereby, solemnly affirm and state as

under:
RESPECTFULLY SHOWETH
1. That the appellant M/s Sumit Knit Fab has filed an appeal under section
18(1) read with sections 14, 15, 16 & 17 of the National Green Tribunal
Act, 2010 before this Hon'ble Tribunal thereby challenging the order
dated 24.07.2024 passed by Punjab Pollution Control Board (PPCB)
whereby Environment Compensation (EC) of Rs. 6,42,25,000/- has been
imposed for the period of violation from 01.04.2005 to 25.04.2019,
2. That the appellant has stated before this Hon'ble Tribunal that the

appellant was doing the business of dyeing of garments since 2005,
whereas from 2005 to 2019 the appellant was only doing the knitting

and trading work and was not undertaking any wet process. The




machines for starting the wet process were purchased in the year 2019
and thereafter the dyeing work had started. The appellant contented that
there was no material before the PPCB to reach to the conclusion that
the appellant was doing the dyeing work during the period 2005 to 2019.
Reply to the show cause notice dated 18.06.2024 was given. An
opportunity of hearing was given but at that stage the matter was
referred to the committee for quantification of the EC and after the
quantification of EC by the committee no opportunity of hearing has
been given, therefore, there is violation of the principles of natural
justice. The appellant further stated that the total cost of the appellant
unit is around Rs. 1,70,00,000/- whereas the EC of more than Rs.

6,00,00,000/- have been imposed by the impugned order.

That after consideration of the matter the Hon'ble Tribunal was pleased
to pass an order dated 25.09.2024 directing the respondent Punjab
Pollution Control Board to file reply in the case and to produce the

original record leading to the passing of the impugned order.

That keeping in view the facts and circumstances of the case as well as
the contents of the application, a short reply / status report by way of
affidavit of the deponent is being filed before this Hon'ble Tribunal
mentioning therein the relevant facts of the case. However, the deponent
undertakes to file a detailed reply, if there is any direction of the Hon'ble
Tribunal in this regard. The relevant facts of the case may kindly be read

in the following paragraphs.

That briefly submitted the appellant namely M/s Sumit Knit Fab situated
at B-3, Industrial Area-A (Extension), Ludhiana is a small-scale red
category unit engaged in the process of dyeing and washing of garments.
In the month of January 2019, a complaint regarding illegal operation of
the appellant unit was received in the office of the Board at Ludhiana.
To verify the facts of the complaint, the site of appellant unit was visited

by officers of the Punjab Pollution Control Board on 03.01.2019 and it
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was observed that the appellant industry was operating without the
consents fo operate of the Board under the Water (Prevention and
Control of Pollution) Act, 1974. Though the ETP was in existence but
untreated effluent was being discharged into sewer and the ETP was
found not in operational condition. The effluent samples were collected
by the visiting officers during the visit on 03.01.2019 and as per analysis
report, various parameters were found beyond the prescribed limits of
the Board [BOD-122 against 30 mg/l, TSS- 129 against 100 mg/l, COD-
384 against 250 mg/l]. The viisiting officers have prepared datasheet for
collection of sample during tile visit on 03.01.2019 and the same was
signed by the Sh. Rishi Jethi, proprietor of the appellant industry in
token of its correctness. A copy of datasheet dated 03.01.2019 is
enclosed as Annexure-A and the water analysis report dated 10.01.2019

is enclosed as Annexure-B,

That keeping in view the grave violations, the direction uw/s 33-A of the
Wafer (Prevention & Control of Pollution) Act, 1974 and under section
31-A of the Air (Prevention ;& Control of Pollution) Act, 1981 were
issued to the industry vide letter no. 634-35 dated 28.01.2019 and letter
no. 636-37 dated 28.01.2019-respectively. A copy of letter no. 634-35
dated 28.01.2019 is enclosed as Annexure-C and copy of letter no. 636-
37 dated 28.01.2019 as Annexure-D. Simultaneously, directions under
the said Acts were issued vide letter no. 638-41 dated 28.01.2019 to the
Punjab State Power Corporation Ltd (PSPCL) authorities for
disconnection of electric supply of the unit. A copy of the letter no. 638-
641 dated 28.01.2019 is enclosed as Annexure-E. In compliance to
above directions, the electric connection of the industry was

disconnected by the PSPCL authorities.

That in reply to the directions issued by the Board as explained above,
the appellant has submitted a request received on 22.04.2019 for

restoration of the electric supply mentioning that the industry has now
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installed new ETP consisting of the components as mentioned in the
request letter, A copy of request letter (received on 22.04.2019) is

enclosed as Annexure-¥.

That the request letter of the appellant received on 22.04.2019 was
considered and the industry was granted consent to operate under Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention
and Control of Pollution) Act, 1981 on 13.05.2019, both valid upto
12.11.2019 and the electric ‘connection of the appellant industry was
restored on temporary basis. ‘A copy of consent to operate letter dated
13.05.2019 under the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981 is

enclosed as Annexure-G.

That the consent to operate of tﬁe appellant industry was renewed by the
Board under the Water (Prevention and Control of Pollution) Act, 1974
and the Air (Prevention and Control of Pollution) Act, 1981 on
03.03.2020 both valid upto'12.05.2020. A copy of the consents is

enclosed as Annexure-H'.

That thereafter a compliant was received from office of Monitoring
Committee {const’ituted by Hon'ble National Green Tribunal) letter no.
CMC/2020/981 dated 20.08.2020 to the effect that the appellant industry
is doing the business of dyeing since the year 2005 without the
necessary approval and thus has violated the environmental laws. The
Monitoring Committee has a_;é'tked the Board for detailed enquiry in the

matter and to submit action taken report within 21 days.

The Board has constituted a team of the officers to visit the
industry and submit report. The team of officers of the Board visited the
appellant industry on 28.10.2020 and during visit, Sh. Rishi Jethi,
Proprietor could not produce the old records, bills and any justification
regarding bills dated 14.08.2007 and 18.08.2007 fbr sweater O/D

washing (Over Dyeing washing) attached with the complaint.
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11.

12.

13.

14.

That keeping in view the facts and circumstances of the case, a letter
was issued to Municipal Corporation, Ludhiana vide letter no. 163 dated
11.01.2021 and to the Assistant Excise and Taxation Commissioner,
Excise and Taxation Department, Ludhiana vide letter no.165 dated
11.01.2021 to intimate the date & year from which the industry is doing
dyeing/washing process. Copy of letter no. 163 dated 11.01.2021 is
enclosed as Annexure-I and copy of letter no. 165 dated 11.01.2021 as
Annexure-J.

That it is relevant to mention here that in the meanwhile a new
complaint was received in the office of the Board. But, without complete
report of Excise & Sale Tax Department and without complete bill of all
dyeing/washing machinery, the exact date of start of Dyeing/washing
unit by the industry cannot be adjudged. The industry was granted
consent to operate under the Water (Prevention and Control of Pollution)
Act, 1974 valid upto 30.6.2025 for Zero Liquid Discharge (ZLD).

That Sh. Sant Balbir Singh ﬁeechewal Hon'ble Member of Parliament
vide letter dated 30.06.2023 has'brought to the notice of the Board that a
dyeing industry of Ludhiana is discharging untreated wastewater into
sewer in Ludhiana and enclosed a detailed complaint of Sh. S Verma
with the said letter. Hon'ble Member of Parliament has recommended
for appropriate action after detailed enquiry into the matter. A copy of
English translation of the letter dated 30.06.2023 of the Hon'ble Member
of Parliament alongwith compiaint of Sh. S.L Verma is enclosed as
Annexure-I.

That after examination of the complaint of Sh. S.L Verma, the Board has
constituted a committee of technical and scientific officers to enquire
into matter and submit report. A committee comprising of Er, RK.
Ratra, Senior Environmental Engineer, Er. Arun Kumar Kakkar Retired
Senior Environmental Engineer; Sh. Sandeep Gupta, Scientific Officer
and Er. Jaspal Singh, Assistant Environmental Engineer has visited the

unit on 02.02.2024. Sh. Moti Lal, Supervisor of the unit was available




15.

during the visit, but despite request Sh. Rishi Jethi did not turned up and
associated with the team during the visit. The committee after visiting
the unit has concluded the report with following findings.

a) The analysis results as well as records maintained by the
industry reflects thar' the ZLD system is not providing
desired results, \

'b) The capacity of evaporator is not adequate.

¢) The hazardous waste storage arrangements are not
satisfactory. |
A copy of the report of the visiting team of officers is
enclosed as Annexure-L. '

That after considering the report of the committee vide letter no. 2304-
05 dated 19.04.2024, the induétry was issued notice u/s 33-A of the
Water (Prevention and Control of Pollution) Act, 1974 as well as show
cause notice for revocation .'of consent to operate under the Water
(Prevention and Control of Pollution) Act, 1974 and revocation of
authorization under the Hazardous Waste Management Rules, 2016
alongwith notice for imposition of EC with hearing before Chairman of
the Board on 25.04.2024. A copy of letter no. 2304-05 dated 19.04.2024
is enclosed as Annexure-M.— Sh. Rishi Jethi, Proprietor attended the
hearing before the Chairman ;'of the Board on 25.04.2024 and submitted
written reply which was taken on record. After hearing, the Chairman of

the Board decided as under:

1. The consent to operate granted to the industry under the Water Act,
1974 and authorization granted under the Hazardous and other
. Waste Rules, 2016 be revoked. |
2. The amount of Environmental Compensation be calculated after
receipt of reply from MCL and Excise and Taxation Department,
Ludhiana.
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16.

17.

18.

3. The Environmental Engineer, Regional Office-1, Ludhiana shall
verify the year wise installation/addition of machinery by the
industry and pursue the matter with MCL and Excise and Taxation
Department for early response.

The proceedings of the hearing held before the Chairman on
25.04.2024 were conveyed to the appellant industry vide letter no.
2496-97 dated 29.04.2024 and a copy of the same is enclosed as

Annexure-N.

That in compliance to decision of personal hearing, the reminder was
issued to the Assistant Excisg énd Taxation Commissioner, Excise and
Taxation Department, Ludhiana vide letter no. 754 dated 03.05.2024 to
intimate the date and year fro‘m which the industry is doing dyeing and
washing process so that further action is taken in the matter. A copy of
letter no. 754 dated 03.05.2024 is enclosed as Annexure-O. The report
from State Sale Tax Officer, Ludhiana was received vide letter no. 124
dated 13.5.2024. As per the report, the unit of the appellant has made
purchases from the firms deal?ng in dyes and chemicals in the year 2005
and is carrying out the dyeing process. The unit is in the business of
dyeing of Garments since, 2005. The copy of the letter dated 13.5.2024
of the State Tax Officer is enclosed as Annexure-P.

That the facts disclosed by the State Tax Officer were considered and it
was concluded that the industry engaged in the business of dyeing of
garments since the year 2005 and has operated the unit without valid
consent to operate under the Water (Prevention and Control of Pollution)
Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 from
the year of 2005 to 2019, without installation of Effluent Treatment
Plant and was discharging ul;;treated effluent into sewer without legal
permissions. .

That it is relevant to brought on record that the Hon'ble Supreme Court

of India has considered the Principles of Precaution, Sustainable
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development and Polluter Pay's and decided to strictly implement the

same. The decisions so taken by the Hon'ble Supreme Court of India are

summarized herein below:

a)

b)

c)

The concept of precautionary principle was considered in
M.C Mehta versus Union of India and others and vide
judgment dated 1’1.10. 1996 the Hon'ble Supreme Court of
India held that the Precautionary Principle has been
accepted as a part of the Law of the land.

The concept of sﬂsfainable development was considered in
M.C Mehta versus Union of India and others (1997) 2
SCC 353 and it was decided by the Hon'ble Supreme
Court of India that the dévelopment is essential for the
economy of the country but at the same time the
environment and eco systems have to be protected.

The Hon'ble Supreme Court of India has also considered
the concept of Polluter Pay's Principle in Indian Council
for Enviro Legal Action and others v/s Union of India and
others (1996) 3 SCC 212 para 16, Vellore Citizens
Welfare Forum v/s Union of India (1996) 5 SCC 647 para
12-18 and held that Polluter Pay's Principle is accepted
pr.in.ciple and part of environmental law of the cbuntry

without even specific statute.

That in view of the above recorded facts, the matter was considered for

imposition of Environmental Cbmpensation for the period of violation
from 01.04.2005 to 25.04.2019 in accordance with the formula and
methodology evolved by the Central Pollution Control Board and

adopted by the Punjab Pollution Control Board. The amount of

Environmental Compensation for the period of violation from
01.04.2005 to 25.04.2019(5138days) was calculated to be Rs.
6,42,25,000/- as per following details and accordingly an order bearing
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20.

no. 329 dated 24.07.2024 was issued under the signature of the
Chairman of the Board with direction to the industry to deposit the
amount of Environmental Compensation with the office of the Board

failing which coercive action will be taken.

EC |= |PIxNxRxSxLF

PI |= |80 (Since project proponent is violating Water Act, 1974 &
Air Act, 1981 and is red category industry)

N |= | 5138 (Days calculated w.e.f 01.04.2005 to 25.04.2019(Date
of disconnection of electric supply)

R | = 1250 (Since project proponent is small scale red category
industry, hence, R factor has been taken as 250)

S = | 0.5 (Since scale is small)

LF |= |1.25 (Since the project proponent is located in city with
population less than | million)

EC |= 80 5138 x 250 x 0.5 x 1.25 = Rs. 6,42,25,000/-

A copy of orders no. 329 dated 24.07.2024 issued by the

Board is enclosed as Annexure-Q.

That the above recorded facts confirm and establish that the appellant
unit has been operated for the purpose of dyeing garments since the year
2005 upto the year 2019 without the valid permission / consent to
operate of the Board under the provision of the Water (Prevention and
Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981. The unit has been further operated by the appellant
without installation of the effluent treatment plant and the untreated
effluent without any treatment was being discharged into the public
sewer leading to water pollutién. The discharge of untreated effluent into
Budha Nallah ultimately reaci‘les river Sutlej thereby contaminating the

river water which is being used by the public for drinking and bathing
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purpose. The activities carried out by the appellant unit are illegal in
nature and has contributed towards damage to the environment,

21. That in view of the above stated facts, the appellant cannot escape
liability under the Polluter Pay's Principle and is liable to pay the amount

of Rs.6,42,25,000/- towards Environmental Compensation to the Board.

It is, therefore, prayed that the appeal filed by the appellant may

kindly be dismissed.

Depgnent
0
. . e
Date: v OMIAUA (Kanwaldeep Kaur)
: Environmental Engineer,
Place: || W ged M Punjab Pollution Control Board, Regional

Office-1, Ludhiana

On behalf of Punjab Pollution Control Board

Environmental E;'\%g
i p Poltution Control BO=: . ,
VERIFICATION: Pué‘ejgionai Office-1, LUDHIANA

Verified that the contents of paragraph 1 to 21 of the above affidavit are
true and correct to my knowledge as derived from the official record. No pait of the
above affidavit is false and nothing material has been kept concealed or suppressed

therein.

Deppnent
. /

Date: | yPUIALA (Kanwaldeep Kaur)

Environmental Engineer,
. Punjab Pollution Control Board, Regional
Place: : r NE8
W Qody Office-1, Ludhiana

On behalf of Punjab Pollution Control Board

£ wironmental Enginee

] d d

‘ Hution Control Board,
g ﬁg{ Office-L, LUDHIANA
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<827 pUNJAB POLLUTION CONTROL BOARD

Regional Office-I, E-G48-B, Phase-5, Focal Point, Ludhiana.
DETAILS OF BE SUPPLIED FOR THE COLLECTION OF SAMPLE

PART-A
1 Name & Addicss of \he industey \‘\\L- S‘v\“ﬂl.{" \C'“"F F‘ﬁﬂ
B= 3 Drdurired ﬂwm—-—ﬂ
Mh\qml .
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operation al the time of sampling

a. The number of wastewaler
<treams from different processes
along with discharge of each,

i, Quanlity of industrial effluent discharge per
hour (in liters)/m’/day.

i, Is the discne;rge of industrial effluent
continufus _'an  intermittent and It
intermitlent, date & time of its discharges

ii. Is the quantity and quality of industrial,

efluent from different streams uniform
through out or not.

iy. Present melhod of disposat of wgustrial
effluent.

working hours
‘ i, Closed day

7. Number of outlels through which Industrial
effluent is discharged/carriad outside the industry.

8. Name of the occupants/representative of the
industry vath designation present at the lime of
sampling.

9 Process not working at the time of sampling &
why?

10. - Paramelers to be avalyzed.

11.  Sample preserved for (lick)
. Osganic parameler {freezer betow 4°C)

w  Metals (I less than 2 with HRO,)

m, Cyatude .(pH above 10 with NaGH)

w. Ol & grease (sepagate 1 1L sample glass
bottles & Ireeze) q'\/
v. Others
Eraronmental Engee!
Pofiution Control B8rd,

b
Regional Office-], LUD
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1 . Hamg the companonts of {he T1P which vere Yt T'rels‘l‘*dﬂ Moy Q
g ek B R e
6\74-;_“,‘\ 1ot CP‘J‘W '
o 1 any component Wwas nol warking why?
' '. 1 Dale & me of cotieeting the sample 3\ \ \';.u\ 9 PR LY T
"5 temporature in C . ~
a)  ArfSample . ) \ﬂ (———‘._._.-; oot S,
i6. Colowr Sttd 6dmu af lhE‘Si‘ln“l[.JIE- Cj‘l‘N‘w—m;QA"‘ ! G\)U’-'a
\7. Type of sample collected grabyor wmpgsie. M, . mu‘w‘ ‘1

18 f‘oml'ol sample collection ‘-"'~."'~;' ‘@\v_‘g Ob’:aa;i }L@LUV( -
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NOTE:-

i. The samples of wrade effluent of M/fs ) ,

fom the point mentioned at St
in the presence ol

No. 18 above was collected
sh. ocgafpler
representative of the industry/placed in dry © container afer explaining the provisions
of section 21 of the Water (Prevention ontrol of Pollution) A, 1974 to them. Nt
request 0 send the ssmple to the Sta ater Laboratory under section 52 (i) if the saic
Act has been made by occupierfre Zentative of the industry. The sample was stirred ant
placed in dry tottle/dry bottles ind sealed __________________—-—-—hea:ing

inscription of AEE. v .
1) &_&L@L_fg&l—a)mw )
2 oo Om Pas et (EEL - 4)_&;%&:@51‘9—

Cg ' . \
Signature of the occupant/Representative Slgnﬂl@%ﬂﬁg
officiat collacling2ne sample.

af the Industry with Designation

Received sealedlunsealed and preserved sample on —e—
through Sh.’__"____.—-—-———"-

o ——— AN —

Environmental Engineet BOARD AN:L;jz
a

Punjzb Poliution Control Board,
Regional Office-1, LUDHIANA
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TIMIAD
oy Pun]ab Poll -
0 utzon Con“crol Board ?o
Zonal L1boratory.E 6488, 2% Flaor, wid.R. I T,
Phase-5, facal Point, Ludhiana. = gt fE-1,2,34
\Jllgter Analysis Report 8 s 1‘
7. | Laboralory Sample no, E-823/7 : y 25 p |
3. | Name or-lndustr; : /Zonal Lab /2018 &7 b
2 : M/sSumit Knit Fab, (201 3.t g fEm )
B-3, Industral Area- A, g T
— _ _ : Ludhxar}a S
3. | Name of Sample Collecting:Qfficey : e !
g | grdat
A, 'D(:Slgl\allon of Offlcer Auﬂ\onzmg:Test. . Envl?'o
1 5. | Type of Sample : ; N ~Gr
ry:% G. | Date & Time of Samiple Collgction : ;
' 7. .|.Date ot'Recewmg/Commencmnent ;
.. | Date of Completion _—l‘
9. Pomtlof‘_Samme Collection= = < - T Final f:;‘)t!ia_t.léﬁ(iihg to mainsewer '
0. | Test Methods _hs per relevant parts of 15:3025 & Methads of APHA

Results:
Sr. | Parameters .. Finatl autlet leading to main sewer
- Na. . .
: o
} 1 |pH 664 v |
¢ 2t TotalSuspende:lSollds‘(mg/l) - (2 :
3. . |iTotatDissolied 86 <377
4. chemicalOxyeeiiD 380y
_ 5, | :Bio-chemical Okyge (182 \
6. "1 08 Graase (mpfl) g0~
7. | Phenolic Compoundi{ma/fl} . BDL \
8, | Ammonical Nitrogenimg/t) - BDL i
9. | Sodium-Absorption-Ratio 4.97 ~ i
10. | TotatChrome {mgflf 7. - - : BOL i
| 11| suiphide {mg/l) N BDL
3 RBOLmeans Below Method Detection Limit. '
2 v '
Sample Analysed By .
SR Asstt Scientific Officer,
- e - {Incharge, Zonal Lahh‘
Ends. Nn},ﬁ_‘__ Dat‘e;(_i:'_ ]6.] Zo/9 at

" Acopy of the above is, l'mwarded to the l‘uilo- g for:nformation and djecessary action please along
w;th data sheet ‘
ce:l,-tudhiana,

Hiana..

R &
Assit. Sc en mc Omcer

il

' ) Cnproval SFthis laboratery ]
™ Qy}h&ccpt in lulh without wrntten approval | e 100 1 s
# wopye report shall nothe reproght . o

Environmental Enginee.
Punjab Poliution Control Board,
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=z PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-2672280 Webslte:- www.ppcb.qov.In emall:-ggcbzmldh@ dmail.com

No. Speed post/Regd, ified e ngDatedy/z

To e grr ‘-ﬁ"-’—.‘!-:’?.".‘*
Mis Sumit Knit Fab, ’ e S
B-3, Industrial Area-A,  ~f f5> e
Ludhiana

Sub; Directions uls 33.A of the Water ({Prevention.&.Confrol 'dfﬁ llution)
Act, 1974 as amended In 1988, AN

i Whereas, it is mandatory on the part of induslry to obtain the ‘consent lo

[ﬁ? operate' of the Board to operate an outlet as required under the provisions of the Water
}‘;};’-.-"(Prevenlion & Control of Pollution) Act, 1974 for discharge of efiluent from its industrial
remises. : _
P -And whereas, it is also mandatory on the part of the industry to provide
adequale & appropriate effluent treatment facilities lo bring down the concentration of
various pollutants in its effluent within the permissible limits prescribed by the Board.
And whereas, the Hon'ble Supreme Court of India, New Delhi, while
considering CWP No. 375 of 2012 titled as Paryavaran Suraksha Samiti and Others
versus Union of India and Ors has passed ils order dated 22.02.2017 that:
1. All the industries are required fo setup ETP/CETP/STP and make them functional
within the prescribed time limit of 3 months..
[ 2. The State Pollution Control Board's are required to carry out inspection to ensure

EETGL T

the compliance of the directions of the Hon'ble Supreme Court of India.
3. The industrial units, which have not been able to make their ETPs fully operational
: within the notice perlod shall be restrained from any further industrial activity.
F 4, The Punjab Pollution Controt Board should initfate the Civil{Criminal action against
the defaulting industries,

And whereas, the industry is operating its outlet in violations of the
provisions of Water (Prevention & Conlrol of Pollution) Act, 1974, Thus, causing
pollution in intentionally & deliberately.

And whereas, the Punjab Pollution Control Board in compliance to the above
said orders passed by Hon'ble Supreme Court of India, New Delhi, has given Public
notice through a common advertisement in ‘various newspapers on 17.03.2017 and
subsequently final notice on 18.05.2017 to apprise the industries about the order
- ~“aassed by the Apex Court of India. A time of 3 months was given through the said
notice fo make the effluent treatment plant fully functional i.e. by 21.05.2017.

And whereas, in compliance to Ihe aforesaid orders, the industry was
visited by the officer of the Board an 03.01.2019 and following observation were made:-

1. The industry has installed 6 ne, washing cum dyeing machines, 6 no. Tubuler, 2
no. hydro machines, 1 no. Ozone machine & 2 no. tanks for simple washing of
fabrics, 2 no. knitting machine (not in operation) and 2 no, rafsing machine not in
operation, )

2. The induslry was in operation during visit and unireated effluent was being
discharged into sewer. During visit, the untreated effluent sample was collected
from the final out leading to sewer and the effluent sample was sent to Zonal
Lab, Ludhiana for analysis. _

3. The representative of the industry lold that earlier they are doing fabric
processing by raising and tubular only. Thereafter the process of washing and
dyeing was added and the ETP was'provided for the trea@ of the effiuent
generated from washing and dyeing process. '

4. The representative of the industry told that they have restarted the unit after
Diwali.

5. The industry has installed 1 no. wood fired boiler of capacity 600 kg/hr equipped
with sisck of height about 35ft from ground level without sampling arrangement.

6. The industry has installed ETP but the physical condition shows that it has not

been operated since long. o
7. The industry has inspalled 1 no. DG sét of capacity G@B‘%‘g\ which is without
canopy. > pegll
Environmental Eny...
Punjab Poliution Control Boara,
Regional Office-1, LUDHIANA
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No sludge of ETP was found stored Inside the premises.
The industry could not show the record of consent to operale of the Board Ung,
Water (Prevention & Control of Poliution) Act, 1974 & Air (Prevention & Conlry .
Pollution) Act, 1981, 1
10. The representative of the industry was advised lo make the ETP of operatio,
immediately and apply for consent to operate of the Board as required ung,
Water (Prevention & Control of Pollution) Act, 1974 & Air {Prevention & Control
Pollution) Act, 1881, :
And whereas, the malter was considered by the Competent Autharity
the Board and decided to issue directions for closure of the unit as the industry i
faited to comply with the provisions of Water (Prevention & Conirol of Pollution) A,
1974 and ca_t_:_gj_hg water pollution in the vicinity.
\ Now, therefore, the Chairman of lhe Board, in exercise of the powe
cenferred upon I, u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974
amgnded in 1988, having been fully satisiied that it is a fit case to order the closura
the industry and hereby direcls as under:- T o
1. That the industry will dismantle and remove all oullets and stop forihw
discharging its trade effiuent into Sewer or drain or through any other mode.

2. That the industry will nol restart any process unless ail necessary water polluli
control measures are taken and concentration of various pollutants in its treat
trade effluent conforms to the effiuent standards laid down by the Board for st
discharges.

3. That the industry will nof restart discharging effiuent until it obtains the consen
the Board u/s 25/26 of the Water (Prevention & control of Pollution) Act, 1974
amended in 1988,

4. That Punjab State Power Corporation Limited (PSPCL) authorities is directe
disconnect the supply of electricity available to the industry.

In case of failure to comply with the above said directions, you are fi;
for action u/s 41 of the Water (Prevention and Control of Pollution} Act 1974
amended in 1988. )

8.
8.

Senior Environmental Engir
For & on behalf of Chaiy

Endst. No. é‘jf Dat—?’d_j__-g /[,_(%
A‘ﬁy of the above is forwarded to the Enwronmenta Enginee', Py
Pollution Control Board, Regional Office-1, Ludhiana for information and submit
compliance of the directions within 07 days. 25 )
: Senjor Environmental Eng;

For & on behalf of &ﬁiﬂ
Tl

ok

Erw,n'canrnenm';l,é;-“rxé,-é;é;;‘%.Jl
Hution Con 30ard,
Msbﬁ%s‘rﬂ:gi Oﬁce-u i 1, LUDHEANA
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S5 PUNJAB POLLUTION ‘CONTROL BOARD
. . Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana -

] Tole Fax:- 0161-2672280  Wobsito:- www.opch.gov.in emall:- ppobzo1ldh@gmail.com

% No. Speed postiRegd., Dated

:f‘ To ‘r.ﬁ?ﬂ_ﬁaf,faﬁlw.f?/

;;- . L'-Trr.rgta'f,féﬁ}-l,?., A

Wis SuritKnitFab, | ' A

i s Sumit Knit Fab,

: B-3, Industrial Area-A, 13y ﬁ?i/
1.udhiana : Fiedt A, / = e,
Directions uls 31-A of Air (Prevention & Control of Poliution) Act,
1981 as amended In 1987, ‘ :

Whereas, it is mandatory on the part of the industry to obtain the consent
to establishioperate of the Board to operate its jndustrial plant /s 21 of Air {Prevention
& Control of Pollution) Act 1981 for discharging of emissions from its industrial
premises. . :

. And whereas, it is mandatory on the part of industry fo provide adequate
and appropriate pollution control devices to bring down the concentration of various
pollutants in its emission including noise level within the permissible limits prescribed by
the Board.

And whereas, the Hon'ble Supreme Court of India, -New Delhi, while
considering CWP No. 375 of 2012 titled as Paryavaran Suraksha Samiti and Others
i Versus Union of India and Ors has passed its order dated 22.02.2017 that:

i 1. All the industries are required to setup ETP/CETP/STP and make them
2 functional within the prescribed time limit of 3 months.

, 2. The State Pollution Control Board's are required to carry out inspection to
; ensure the compliance of the directions of the Hon'bie Supreme Court of India.
s 3. The industral units, which have not been able to make their ETPs fully

operational within the notice period .shall be restrained from any further
industrial activily.

4. The Punjab Pollution Control Board should initiate the Civil/Criminal action
against the defaulting industries.

And whereas, the industry is operating its outlet in violations of the
provisions of Water (Prevention & Control of Pollution) Act, 1974, Thus, causing

E?;_ r'&";:-ollution in intentionally & deliberately.

2 : And whereas, the Punjab Pollution Control Board in compliance to the above

: said orders passed by Hon'ble Supreme Court of India, New Delhi, has given Public

notice through a common advertisement in various newspapers on 17.03.2017 and

subsequently final notice o 18.05.2017 fo apprise the industries about the order
passed by the"Apex Court of India. A time of:3 months was given through the said

notice to make the effluent treatment plant fully functional i.e. by 21.05.2017.

And whereas, in compliance to the aforesaid orders, the Industry was
visited by the officer of the Board on 03.01.2019-and following observation were made:-
: 1. The induslry has instalied 6 no. washing cum dyeing machines, 6 no. Tubuler, 2

no. hydro machines, 1 no. Ozone machine & 2 no. tanks for simple washing of
fabrics, 2 no. knitting machine (not in operation) and 2 no. raising machine not in
operation.

2. The industry was in operation during visit and untreaied effluent was being
discharged into sewer. During visit, the untreated effluent sample was collected
from the final out leading to sewer and the effluent sample was sent to Zonal
Lab, Ludhiana for analysis. o

3. The representative of the industry told that earlier they are doing fabric
processing by raising and tubular only. Thereafter the process of washing and
dyeing was added and the ETP was provided for the treatment of the effluent
generated frem washing and dyeing process. )

4. The representative of the industry told that they hav%e}!irt/ed the unit after

A ] P

e

L.
fa
g
he

Diwali,

Environmental Engin
Punjab Poliution Contro!ntoa?S:

Regional Office-I, LUDHIANA
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5. The industry has Installed 1 no. wood fired boiler of capacity 600 kg/hr equipm[
with stack of height about 35(t from ground level without sampling arrangemer;’

. 6. The Industry has installed ETP but-the physical condition shows that it hag n,‘
been-operated since iong. ’ i
7. The industry has Installed 1 no. DG set of capacily 62 KVA which is wilhg,:
canopy. I - L :
No sludge of ETP was found stored Inside the premises. ' P
The industry could not shaw the record of consent to operate of the Board unds;
Water (Preverition & Conlrol of Pollution) Act, 1974-& Air (Prevention & Gontrol g
Pollution) Act, 1981, _ '
10.The representative of the induslry was advised to make the ETP of operationy;
immediately and apply for consent to operate of the Board as required unde
Water (Prevention & Control of Poliution) Act, 1 874 & Air (Pravention & Conlrol ¢!
Pollution) Act, 1981. . . o
And whereas, the matter was considered by the Competent Authority. of et
Board and decided to issue directions for closure of the unit as the industry has failed {ay,
comply with the provisionsof Air {Prevention & Conlrol of Pollution) Act. 1981 anu'
causing air pollution in the vicinity. ‘ [J
New, the:refore. the Chairman of Punjab Pollution Contro! Board, in exercise of
the powers conferred upon i, ufs 31-A of the Air (Prevention & Control of Pcllution) Act,
1981 as amended in 1987, having been fully satisfied that it is a fit case to order the
closure of the industry and hereby, directs as under:-

1. That the indusiry shall stop operating all outlets & stop forthwith discharging any
emissions from its industrial premises into atmosphere.

o That the industry shali not. restart any process/plant unless all necessary air
pollution control measures including noise are taken and concentration. of various -
pollutants conforms lo the emissions/noise level standards laid down by the
Board. SR ‘ '

3 That the industry shall not restart discharging pollutants until it obtains the consent
to operate of the Board u/s 21 of Air (Prevention & Control of Poliuticn) Act, 1981
as amended in 1987. . o

4 PSPCL, authority is directed to disconnect the electric connection of the industry
wilh immediate effecl. ‘

In case of failure to comply with the above said directions, you are lizble
for action ufs 37 of the Air {Prevention & Control of Pollution) Act 1981 as amended in

1887.

wo .

< :
Senior Enviro?(nental Engineer |
9— For & on behalf of Chairng;w%‘

Endst. No. (ﬂ Dated 252 o}
A copy of the above is forwarded to the Environmentatﬁ'ngﬁgaer. Punjab
Pollution Control Board, Regional Office-1, Ludhiana for information and submit the

compliance of the directions within 7 days. ‘
| \'Ehsun‘i

Senior Environmental Engineer
For & on behalf of Chaﬁ;n

oL

: trol Boardi
punjab Poliution Con 0 Ak
Rg.gb ce-L, L DH%N&E
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SCTo4 | | By 1 Q -
<7 PUNIAB POLLUTION ‘CONTROL BOARS, JS‘“P@(WQE

Zonal Office-1, E-648-B; Phase-VjMF"ocai PointyLudhiana X {L

Tele Fax:- 0151‘?372280., ‘Wabsiter- www.ppeboviii emaili- ppchzolidh@gmail.com \ g
. The Chief Engineer {Opertation), ... . . ST PRI R P 7?/
- orporation ”_"?“'33’" R
- .'-2;.3 The-Supennlen ings n’gin-eéf‘ §:
& . Punjab State Power'-Corporahon LEd o
- : 'Ludhlana A
% P

"’*19}4' i 5 P S
Mis Sumit Kmt Fab B-3 lndustna ;Area-A Ludhlana

The Competent-Atthority of Board has decided to: issue direction ufs 33-A
of Water {Prevention-& Corntrol of Pollution) Act,. 1974 & Air {Prevention & Control of
Pollution)- Act; 1881, for- disconnection of électric connection -available to ihe
mdustry!premtsgsmth =tmme 1a"' effect Yo'u-‘ e-’therefore directed to comply with the

"cAt‘ the supply of
ith medlate effect.™

{vironmental Engineer

Sernior:
(7 D ¢ Fo#'&on behalf of Chairman
Endst No. ‘ Dated 28118
A capy offhes yithe:Environinental Engineer, Punjab

Pollutbﬁ Conlfrol: Board

u.hiiaﬂ;a;foriii}} rmat n*and submitting
COmphancn repgrt Wl'Ehl . I TET L

' Pﬂ«%”..slnlq

o . Semor Enwronmental Engmeer

o ' - . For 8o’ behalf of Chai q
¥ EndstNo. B oo, Datedin b Pg. T

S ‘ "t’Eqb. B-3, Industriat
Hreanh, Luditana s
m_rl-i'onn(ental Engineer
on’behalf of Chairman

- Efvironmental Englnee:
Punjab Poliution Contro! Board,
Re@ond Oﬁ'u:e—l, LUDHEANA
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1 e lnvironmental Lingineer,
1. ajab Polluion Control Board,
ioaonal Oltiee. Ludhiana.

~uhi- Directions u/s 31-A of Air Act, 1981 & Directions u/s 33-A u/s Water
Act, 1974, & Yeottradim & Eleeftatc tomnechion,

. spected Sir,

Parawise clarification is as under:
1. That the industry has already applied for consent to operate to Regional
_ Oi‘iice as desired. '

That the PSPCI. disconnecled the power load on 13.02.19 vide no. 51443

(]

(copy attached).

w2
.

That the industry has now installed new ETP consisting of

3 No. vollections Tank {Balch Treatment).

o]

b. Chemical Dosing Tanks with reaction channel,
e, Primary Tube Settler

d. Biological Tank

¢. Secondary Tube Settler

[ Pre-filtration Tank |

g. Sand Filter & Carbon Filter
h. Parameter Display panel /

1. Ilow Meter /

g | Eronmental Engine
b Poliution Contro :
P efonal Office-L, LUDHEANA
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4-_ That the industry has provided port hole with ladder to collect air

emission samples.
5. That the industry has installed canopy at DG set as desired.
Now the industry has resubmitted the consents and has also complied with
(he discrepancies. It is requested to kindly restore the electric connection and issue
us the consents. |

Hope my request will be considered.

Thanking you.
Yours faithfully,

L

Environmental Engineet
punjab Poflution Control Board,
Regional Office-L, LUDHIANA
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PUNJAB POLLUTION CONTROL BOARD
Zonai OfMce-1, Linlhianns

Weltlie- wnwpelspov.n

2\ )
o]

-

cmspmch hiH Reglstered/Speetd Pust Nate:
acistration D RISLDH361670 T
gy R ! ']"m'-"'-'*-lAﬁTalienti)éi»m( 9816666
1200 CAn T /‘I
Rishi Jelhi Py
3.B, Indl Area A Extn,, Ghore W, ' /Dﬂ/b//
Ludhiaun,?nnjab-141[]‘!0, ¢ Wall Ruad, 3‘&"31 N °£ .
g Grant of "Consent to Operate’s ek ? . fadfs
& Grant o Consent fo O Me'an outlet s 25726 of Water (pibertidh M’&%tml of mlu:fﬁ’?"{]}}ct. 1974 for
]
[\g

fith referen ' ienti P
‘o\fl{}:';;:cr (P::‘i'::“)igﬁf ;p(p:l;zfl\llt;n I}or obtaining ‘Consen to Operate’ an gullet for discharge of the efMuent ws 25726
0 discharge of the cmucm(s)rac:-i sqn E’olluu;m) Act, 1974, you are, hereby. authorized to operate an industrial unit
Certicate ing aut of your premises subject to the Terms and Conditions as mentioned in this

siculars of Consent to Operate under Water Aet, 1974 granted to the industry

CTOW/Fresh/LDH1/2019/9836666

(ensent to Qperate Certifieate No.

Dste of issue 1310512019

Date of expiry s 1271172019 ]
Certificate Type: Fresh - o B
yrticulars of the Industry I .

i.\':rnu & Designation of the Applicant RISHI JETHY, (Propricior)

fgh'u.ss of Industrial premises Suwarit knit f&_b, ‘

"9 3-b, indl, aren a exin., ghare watli road.,

! Ludhiana east,Ludhiana i-141610

Capital Investment of the Industry §4.61 lakhs

Category of Industry Red

1046-Yarn / Textite pracessing fnvelving any )
effluentfemission generating processes inchuding bleacling.
dyeing, printing and coloring

Type of Industry

Scale of the Industry ) Sralf

Office District . Ludhiana §
Rs. 7200/~ vide R no. 1474779 dated 01.02.2019 ns NOC

Teguluriziion fee
fts. 36000/- vide R no. 12/4779 duted 01.02.2019 under

Water Acl, 1974,
Rs.-36000/- vide & no. 134779 dated 01.02.2019 under Air

Act, 1981,

Adequate up 10 30.06.2023 J

“This is computer geacrated tdocunent front OC'M.\L‘;‘ by PPCH™
Susaid knit fih, Db, adl, awrcer o estee, ghore wali coud, Lol cast,Ludhioms & I420

Conseat Fee Details

\-—.; !)
N B ~ ol

S v
2

' Emvironmental E
Punjab Poliution Gontroingclzhr::ler‘call
. Regional Office-I, LUDHIANA'
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Raw Malerials{Name with quantity per dayj

GARMENT FOR IWASHING/DVEING
@ 3N mmhersiDay
DETERGENTISOAP @1 SKyshlay
DYES & CHEMICALS @ 10Kgs/duy

Products (Nnme with quantity per day)

—~
WASHING/DYEING OF GARMENTS @000y,

By-Producls, if any,(Nome with quantily per day)

Nt

Endst, No. ﬁ' A

.
Details of the machinary antl processes s per application form —
Betails of the ERTuent Treatment Plant Trade Efflwemt @075.0 KLD
Damestie Efffwent @10.7 KLD —
Made of Disposal INTO SEWER AFTER ETP
noge ot P INTO SEWER AFTER SEPTIC TANK
Standlards to be achieveld wnder Waler{Prevention & As preseribed by the Board
Cantrol of Pollution) Act, 1974
—
1
12052019
( Ravinder Bhatti )
Environmental Enginee
For & on befalf
of

(Punjab Pollution Control By

Dated: ] g-c’s-"_:‘-

A copy of the above is forwarded Lo the Tollowing for informatien and necessary action please:
The Environmental Engineer, Pb. Pollution Control Board, Regional Office-1, Ludhiana,

13052019
{ Ravinder Bhintsi )
Environmental Engineer
For & un behall
of
{Punjub Pullution Coatrol Bodr

“This it compiater wonerted docusent frure OCMME hy BPCEY
Sunttit kutit forde, 30, il street o eein,, ‘qhur\-(q‘: ruereh., Ludhitur cuesd, Lindhins

. e

al
Environmental Engines

. ; ol Board,
punjab Pollution CONMR, e,

Reglonat Office-L, LUD
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PUNJAB POLLUTION CONTROL BOARD

Zonal office-1, Ludhiann

Welsslte:- www.ppeh.gov.dn

.,-ﬂi‘l“""“ No: Reglslered/Speed Post <1 . Dae /

A : - g rl.m‘-.lrjnl'”.,-_’ o

;,\t/r)_[t_‘_'&s".mm““h RIPLDH3616701 A T e | ')P;hfﬂlinn Not  D9i5duy
2 73

R pisuraeTis

3-B, Indl. Avea A Extn,, Ghore Wali Rund, T ?3!-.?’.9.? ....... %

Ludhinna,Panjib-141010 Bt o) ‘AI‘S s = g
Grant of "Consent to Operate' ufs 21 of Air (Prevention & Control of Pollution) Act, 198 T:léhﬁlme of
emissions avising oul of premises. "

With _rcfcrcncc 1o your application for obtaining 'Consent to Operate’ w's 21 of Air {Prevention & Control of
Follution) Act, 1981, you arc hercby, authorized to operate an industrial unit for discharge of the emission(s) arising

out of your premises subject to the Terms and Conditions as mentioned in this Certilicate.

yrcwlars of Cansent to Operate under Air Act, 1981 granted to the industry

faasent 1o Operate Corfificate N, CTOA/Fresh/LDH1/2019/9835498
{pate of ssue 3 13/05/2019

i .

{Date of Cxpiry ¢ 120112009 n

iCerificate Type & Fresh

frticulars of the Industry

ame & Designation of the Applicant RISHI JETHI, (Proprietor)

{Luss of Industrial premises Sumrit knit fab,
f:/ 3-b, indl. area g extn., ghore wali road,,

' Ludhiana east,Ludhiana i-141010

Capital Lnvestment of the Industry 84.61 lakhs

Calewory of Industry Red

Type of industry ) 1040-Yarn / Textile processing involving any

efffuent/emission generaling processes including bleaching.
l dyeing, printing and coloring

Seale of the Industry Sinall

Office Distriel Ludhiang {

Cunsent Fee Detnlls Rs. 36000/- vide R no. 1344779 dated 01.02.2019 under Air
Act, 1981,

]

"This is vampatter generuted docuuteat fam OCMMS by PPUE™
Seemit utif fith,deb, tnifl. awrent nt ;-.rm.gﬁun-vuri o, Ledhiconn cost, Lditéona i, 141016

Page,
_7\/

) Ervironmental Enginee:
Punjab Pollution Control Board,
Regional Office-1, LUDHIANA




486 199 — oM —

. . ‘
Rens Materinls (Name with Quantity per day) Garment for Washing/Dyeing @ 3000
: nos.ilay, Detorgent/Sounp @ 13 Kpsiday,
Lyes & Chemizal @ 10 Keshlay

N

Praducts (Nawe with Guantity per day Washing/Dyeing of garments @
Qumityperday) 3090 Ny
By=praducts, it any, (Name witl Quantity pet day) it
Detnils of {he machinery and process As per application Jorm -
Quantity of fite) requived (in TPI) i eapaclty of Waud @ 1.2 Kghlay for buky boiler
boilers! Fuarnace Therma eater ele. TS0 @ 20 erkday for DG sot -
Type of Ar Pollution Contrsl Deviees 1o be lnsialled M
Stack hofphit provided with cach hofler/therme {5 meter alwve roof tevel fr haby hoifer
heaterfFurnace ofe. 4 metar ahove roof level for G set,
Sourecs of emissions aned bype of puflulanls ! v wood fired baby borler
pareet AT 4 i DG sp1 62 KVA Copety
T
Standards to be acheived under Alr{Preveniion & As proseribod by the Board
Control of Pallution) Act, 1931 .
.
; f.
E‘ ' [
13052019
{ Ravinder Bhatt; )

Enviranmental Engiey
For o v bekalf
of
(Punjab Pollution Contrgl By

Fadlst. Nos (7@ :g 9'{7 Dated: )_%) )7 ':)_3

A cupy of the above is forwarded 1o the foltowing for inforntaton and tiecessary action please:

The Environmental Engincer, Pb. Pollution Centrol Board, Regional Office-1, Ludhiana.

DSz

( Ravinder Bhatti)
Envirunmental Enginea .
Fer & o behalf ’
uf
{(Punjud Pollution Control Do

“THES 13 cumprutor geacetd dsvmen frone QUMMS by PPCR™
St Rt file b, ioell, e entee. Sl wuli ot L\ i cover, Lindbord

0 ——

Environmental Enginee.
' Punjab Pollution Control Board,
"nrad . Reglonal Office-1, LUDHIANA

FREGOREEN,
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PUNJAB POLLUTION CONTROL BOARD \’}/
Zonal Office-1, E-G48-3, Fuqnl Point, Phase-5, Ludhlana

Welskte:- wivw.ppeh.pov.in
e
dpispﬂteh No: Registered/Speed Post /\ DnthC"{) l

) Y

_ Qé:%

o Registration [Ds__RILDH361670! LA olication No . 11409141
. V&

Rishi Jclthi E ' Ghore Wall Road . )//‘/I/

3-b, Indl. Area A Extn,, Ghore Wali Runt

Lu(,ihiamu,Punjnb-Idlﬂ’lo ’ a\ & m

)

Renewal of consent to operate granted vide no, CTOW/Fresly[LH 120 919435666 dated 13.0 y vatid
upto 12.11.2019 under Water (Prevention & Conlral ‘of P(ﬁl&f@}ﬁéﬁ 974, @é{&iﬂ-‘iﬂ” 7

{

gulars of Consent to Operate under Water Act, 1974 granted to the Industry

..::;;0 Operate Certificate No, CTOW/Renewal/LDH1/2020/1 1669161
ol issue : 03/03/2020 _
rof eXpiry : . 12/05/2020__—"
gificate Type : - m —_
mious CTO No. & Validity : CTOW/Fresh/LDH1/2019/9836666
— : - | From?13/05/2019 To:12/11/2019 .
geulars of the Industry
wme & Designation of the Applicant . R}}Eﬁ]&h‘i,gﬂgg@ar) '
gress of Industrial premises to T S,,‘,;;i;}::iff‘abf” o
et et 3:buhudls AreadiExtn, Ghore Wali Road,,

¢ [Zridhiana Eastibiidhiana 141010
yita] Investrment of the Industry 9{?!35}&;‘;}?.9‘: ) _
fesory of Industry : Red-

1040-Yarn / Textile processing involving any

i of Industry gfflucntlemission generating processes including bleaching.
dyeing, printing and coloring ]
baf the Endustry Small ' .
%} District Ludhiana !
Sonnit Kuit Fab,3-b, Indl. Aroa 4 Extn., Ghope Wall foad,, Ludhiona Eest.bedhivaa L1401 0
— Paye !

95 Ay oty

o Emnroglmental Engneel
' ST Punjab Potiution Contro! Board,
Reglonal Office-L, LUDHIANA
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ipecific Conditions: )
" The industry shall install & commission the ZLD as per undertaking given by it

1. The industry shall apply for revised consent 1o operate afler commissioning of the ZLD withi

! \ : Lrle thin a week,

. The indusiry shall be bound to comply with the directions of the competent authority regarding § i dation
xisting lreatment facility time to ime, y teganling installationfup grA of

All the other contents and conditions of consent will remain same as meationed in original consent no.
~TOW/Fresi/LDH 1/2019/9836666 dated 13.05.2019 valid upto 12.11.2019 pranted undc%\'!alcr{?ctztrgr?ﬂun & Control of

sollution) Act, 1974

T

Dol

0y03n2m0

{Om Parkash)
Environmental Engineer
For & on beliulf X
of }
(Punjab Pollution Control Board)

Endst. No.t (? 5)6 Dated: ' L//’_Q,/Q-B

A copy of the above is forwarded to the following for information and necessary aclion please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office-l, Ludhiana. He is requested to ensure the comgk,

5[ the consent conditions.

Load)
0303020
(Om Parkash)
Envircnmental Engineer
For & on behalf
of
(Punjab Pollution Control Bos

"

*This is computer geaerated documeni from OCMMS by fi[’C "
Sumit Knit Fab,2-b. Il drea A Exin., Gh(\ewad,_buﬂﬁnml EuastL

Q‘
L4
Environmental Enginew

Funjab Pollution Control Board,
Regional Office-1, LUDHIANA
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PUNJAB POLLUTION.CONTROL BOARD

Zonsd Offlce-1, E-648-B, Focal Polnt, Phase-5, Ludhlana
Websltez- wwv.ppelrgoviln ‘ s s \/

-

llF

=4
"

. | - 220 /;%’

snateh No s Replst . - =

pisD cplstered/Speed Post Date: srigsl s L. l\;ET- )

_Registration 1D:  RIOLDIN36 AL 5
Rishi Jethi

3D, Indl, Area A Extn,, Ghore YYali Road,
Ludhiana,Punjab-141010

Renewal of consent to aperate granted vide no. CTQA/Fresh/LDH1/2019/9835498 dated 13.2.019 valid upto

& : |

12.11.2019 u.der Alr (Prevention & Coutrol of Pollulion) Act, 1981,
| .
soutars of Consent to Operate under Air Act, 1981 granted to the industry
- . T A
~zscnt to Operate Certificate No. . | cTOA/Renewal/LDF1/2020/1 1669148
e of issue 3 . ' | 03/03/2020-
— A — -
ute of expiry : g e 12/05/2020
ue o
qntificate Type: s .- A Renewal _ .
mevious CTO No., & Validity : CTOA/Eresh/LDHI1/2019/9835498

| Fromi:13/05/2019 To:12/11/2019

_— T

sticulars of the Industry

xame & Designation of the Applicant w7 | Rishi Jéthi, (Proprietor)
\ddress of Industrial premises o | Swmnit Knit Fab,
¢ |33, Indl Area A Exin., Ghore Wali i
Iudhiana East.Ludhiena I-141010
Capital Investment of the Industry 97.32 lakhis )
Category of Industry Red
Tyne of I try 1040-Yarn / Textile processing invoV )
.;—n ndustry gffluent/emission generating prac'e.\"‘hflg bleaching,
e dyeing, printing and coloring
i
lgcalu of the Industry Smiall
IUIﬁcc District Ludhiqua {

®This ix connpuier genvraree document from OCMMS by PPC
Stemlt Kneli Fob,3-b, bl AY::\A/EWL. Ghore whitne Bt Lthiuta LEHON0 l

Page!

>4
Environmental biige.

Punjab Potlution Control Boaraq,

Reglonal Office-L, LUDHIANA
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Specific Conditions:

i. The industry shall ot use any fuel except wood @ 1.2 Ton/day in its baby boiler for bueni
2. The jndustry shall get e stack emission monitoring of boiler within onc nxlonlhklrro?; ll)#c“gg%rﬂull;&usc'

All the other contenis ard condilions of consent will remain same as mentioned in original consent no
CTONFFCSWLD” 1720199835498 dated 13.05.2019 valid uplo 12.11.2019 granted under Air (Prcventi'nn & Canlrul of

Pollution) Act, 1981.

=%

Deraryy

0lirnin

. (Om Parkash)y
Environmental Engineer
!:. For & o beiulf
of
{Punjab Pollution Control Boaryy

Endst. No.: 0 '?g' Dated: LI/S./_Q_.O

A copy of the above is forwarded 10 the following for information and necessary action please:

Environmental Engincer, Punjab Poltution Conlrot Board, Regional Office-1, Ludhiana, He is requested to collect th
ermission Samplc of the industry within one month. p—
A —— -

ooy

{Om Parkash)
Environmental Enginecr

For & o behalf
of
(Punjnb Pollution Control B

Eerongmenta\ Enginee!

s=hy Poiiution Control Board,
P“F{‘g‘b}m Office-1, LUDHIANA

"This i compuiter gencruted docwment from GCMMS by PPCB®
Suriit Knif Fab, 3-8, hudl, Area A Exin, Ghore Wali Road, Ludiriana Eastlv
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Al
Enwronmggntal Englneer,
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Enwronmental Engmeet
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W

RlEx R E-1491




sprovisions-of: the-Water. (Prevention. & Contral of
e --=-r-1ls sumIL I{mr Fah, B-:!, In:mstnai Area-A, -

S I

quesled “to-intimata theJdate and year from which the
| g;prat;_gsg a§;'penfthe idocumentststbmitted Iy the
. _the,depa;tmeut)-and.as‘:peryour.recurd so s ko take

Pt
ur

- o 7 Lemur Enwronmer!t\a[ Engineer,
o R .  Zonal: Office~1, Ludhiang

A l LT i 3 . Dated NI O e phanaa rL’
t efnvqunmeniaI?Englnaer, Punfab

IR mqtter .vlrh the
s,ip[ease. I

.

. Environmental Engineet
Punjab poliutiont Contro! Boahzg,
Regicna\ Ofﬁce- 1, LUDHIA
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To
Member Secretary,
Punjab Pollution Control Board,
Patiala.
Subject: Complaint regarding discharge of waste water into municipal sewerage by a dyeing

factory in Ludhiana and approval given by the officers for extracting water from underground

till 30-06-2023.

Regarding the above subject, it is being brought to your notice that a complaint
has been filed by SL Verma from Ludhiana along with documents. A dyeing factory is violating
norms set by the Punjab Pollution Control Board. Considering the seriousness of this matter,
proper action should be taken after thorough investigation. The complaint is being sent by

default with this letter. The humber of documents enclosed herewith is 09+74=83.

Thanking you.

Sant Balbir Singh Seechewal

o

| Envlronmentatlr mﬁ:
iab Pollution Con ;
PuRrgglonai Office-1, LUDHEANA
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To |
Sant Balbir Singh Seechewal Ji,
Member Parliament (Punjab),
Sultanpur Lodhi,
Punjab.

Subject: Sumit Knit Fab, 3B, Industrial Area A, Extension, Ghodewali Road, Ludhiana by
Pollution Control Board Officer, Sales Tax Department and Corporation. Complaint regarding
violation of law by paying heavy bribes and causing loss of Rs. 2,96,56,250 (rupees Two Crore
Ninety-Six Lakhs Fifty Thousand Two Hundred Fifty) to the exchequer of the Government.

Respected Sir,

Request that | would like to bring to your notice that this dyeing factory named
Sumit Knit Fab was running since 2005. But from 2005 to 2018, it had neither the pollution
control board nor the corporation's permission to discharge water into the sewage. In 2018,
after we complained to the Chairman of the Punjab Pollution Control Board, it was closed and
after a few days, it was closed without any compensation, which is Rs. Permission was given
again without installation.

It is also worth mentioning here that Sumit gave permission without taking
compensation from Knit Fab, this is very wrong then the officers said to me that you have any
proof that this factory is running since 2005. | gave them the evidence which is attached to my
complaint. The officer was shocked to see the evidence. But after seeing all these evidences,
they took no concrete action Spent a lot of time. But did not get compensation of Rs.
2,96,56,250 (rupees two crore ninety-six lakh fifty thousand two hundred Fifty).

It was clear that if they took the compensation from 2005 to 2017-2018, both
their job and dignity were at risk from the government. Because of this, they ignored my
repeated complaint and the officers gave permission to Sumit Knit Fab to draw water from the
land and use it from 25/08/2021 to 30/06/2025, which is completely wrong. Because the
water of that factory is in excessively high and that factory is located in a very small area and
the ZLD system installed by the industry for re-use of effluent is just an eye-wash. Due to this,
all this water is put in the sewage of the corporation at night. Officers fill their pockets from
this factory and together with the officers, they are ruining the government's treasury and the
precious lives of people by giving cancer.

| request you to investigate the evidences attached with my complaint, if these
evidences are correct then reprimand the erring officers and pay Rs. 2,96,56,250 (rupees two
crore ninety-six lakhs fifty-six thousand two hundred and fifty) from Sumit Knit Fab.
compensation should be deposited in the treasury of the government so that the officers and
factory owners cannot commit wrong doing in the future.

| Environmental g{ng?aegl
puniab Pellution Contr rd,
Rggiunai Office-1, LUDHEANA
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Details of the evidence are as follows.

1. Corporation's acknowledgment based on which Pollution Control Board granted
approval to Sumit Knit Fab in 2019 which was completely wrong. This receipt is not
NOC and the Pollution Control Board cannot allow the corporation to run the dyeing
factory without NOC, but the officers of Pollution Control Board issued NOC without
collecting compensation of Rs. 2,96,56,250 (rupees two crore ninety-six lakhs fifty-six
thousand two hundred and fifty).

2. The electricity bill of Sumit Knit Fab in 2003 is in the name of Rishi Jethi who is the

owner of this factory.

3. In-house purchase and sale information of Sumit Knit Fab from 2005 to 2018 which
clearly shows that Sumit Knit Fab have bought machines of dyes, chemicals, salt, fuel
and dyes from 2005 to 2017-2018.

Even after seeing all these evidences, the officers of the pollution control
department gave permission to operate this factory in a wrong way.

| request you to investigate it and take appropriate action. If | am found to be
a liar then appropriate action should be taken against me.

Yours Sincerely

¢ ‘p},
v abd ~ 5. g-2023 ;&\W

SLVerma

M: 98140-45290

o

| Environmental gngglaegn
iab Pollution Contrt rd,
PuRr;l.-‘glonai Office-1, LUDHIANA
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Visit of M/s Sumit Knit Fab, B-3, Industrial Area-A, Ludhiana

BACKGROUND .

Constitution of Committee

Sh, S.L. Verma had made a complsint against the sublect clted Industry for violating the provision of
the Environmental [aws. The Competent Authority constituted team of the following officers to verify

the contents of the complaint and to report In the matter:

1. Er. R.KRatra, SEE, PPCB, Zonal Offlce, Jalandhar
2. Er. Arun Kumar Kakkar, Retd SEE, PPCD, Zonal Ofilce, Jalandhar
3. Sh.Sandeep Gupta, Sclentlfic Offlcer, PPCB, Zonal Lab, Jalandhar

Itwas also dectded that ane AEE outslde the Ludhlana Area of Jurisdiction may also be Included in the

team. Accordingly, Er. Jaspal Singh, AEE, Regional office Sangrur was associated In the team.

Consents Status

The Industry was'granted consents under Water Act vide no. CTOA/Renewal/LDH1/2021/16446028
on 25.08.2021 and under Air Act vide no. CTOA/Renewal/LDH1/2021/16446028 on 25.08.2021 bath
valid upto 30.06.2025, These consents were granted with following special conditions:

1. The industry shall properly operate'its ETP followed by ZLD system and shail not discharge any
trade effluent (treated ar untreated) Into sewer.

2 The consent Is subject to review In-light of any report received from Excise and Taxation
Department and Municipal Corporatlon, Ludhiana regarding commissioning of the unit and Board
will be at liberty to take suitable actlon agalnst the Industry.

3. The Industry will provide proper atrangements'to diy Its ETP sludge before packing in bags for
storage, such arrangements must include to avold rain water into it i.e in drying area.

4. The industry will submit report form ETP supplier for the optimum quantity of chemical/ coagulants
used for treatment in [ts ETP as well as aperational'manual of the same.

5. The industry will provide the automatlc dosing arrangement for optimum chemical/coagulants in
Its ETP instead of manual system.

6. The industry shali submlt monthly data on'power consumptlon In the Industry, production, power
consumptlon In ETP, sludge produced, fresh water consumption trade effluent generation and
coagulants used/ consumed.

7. The Jndustrykhall submit monthly data on consumptien of power for operatlon of APCD, chemicals
consurnption In APCD If any, ash produced.and Its disposal,

Qon U

Environmental E;'\gmec(:i;
Puniab Pollution Control Board,
Re]ginnal Office-], LUDHIANA
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& The Industry will make the agreement with the brick kiins for disposal of Its boller ash for use iy

brick making. .
4. These speclal candltions shall be complied with by the Industry wlthin one month.

R o T

Authorizallon Status

The lnduélrv was granted authorfzatlon under HWM fules vide no. HWmM/renew/LDig
/2023/16731343 on 23,01,2023 valld upto 30.06,2027 for Schedule 5.1 @0.35KL/ Annum, Schoduyls

33.1 @1600 no./annum and for 35.3 @3 T/annum respectively.

'Reporllohsewal!ahs of tha Team:

The Lleam constituted by the, Board Inspected the Indusiry on 02.02.2024 surprisingly and ob‘se'rvéd

as under: 2

1. Thelndustry was in operation and caly washing process was being done during the visit. Sh. Maoti Lal,
Supervisor was available durlng the visit, Despite request made through Sh. Mot Lal, the owner Y,
the industry, Sh. RishlJethl did not turned up and assoclated with the team during the visit.

2 | Theindustry has installed garment washing machlnes, garment finishing/polishing machine, tumblers
and 02 dip dyeing tubs. It has also provided waod fired boiler, Homver,' the representative failed te
intimate the capacity of the boiler. Perusal of the record revealed that the consent to the industry iz
granted for waod fired baby boiler. -

3. The industry has installed effluent treatment system comprising of conventional physic-chemict|
treatment [Equalization-cum-chemical mixing and reaction tank along with chemica! dosing t—ank,,t
prirhary tube settler, aerztion tank, secondary tube settler, filtration unit (Sand and Activated Careal
Filter)) followed by tertiary treatment [Ultra-filtration, 2 Stage RC {reverse osmosis) and evaporatSris

. In addition, sludge drying bed, sludge filter press is also provided. During the visit ETP as well a5 RE;:
plant were in operation. At the time of entry, avaporator was not in operation. !

4. The industry has provided following meters and readings of the same during visit were:

P T R RPN

. AtSubmersible pump: ' No display observed

Il.  Atoutlet of ETP {Conventional Treatment): 59339.465 KL E
lll. At RO-land RO-l permeate leading to re-use feed tank: 570.5 KL :
IV. At RO Reject Outlet leading to evaporator: T 2042.603 KL

5. Theindustry has maintained the day-to-day record of the above sald flow meters and as per r&cf’f?i-'
the detalls for the perfod from 01/01/2023 to 01/02/2024 Is as under: ) 2!

Y Pt r i

Fresh Water Intake:
Water Reading as on 01.01.23: 2369 KL 3
Reading as on 01,02,24: 4032 KL §
Total Consumption: ‘ 1663 KL fé
3
Q) (& :
Y :%::‘
. &
Scanned with CamsS§
) g
Environmental Eiw: %

Punjab Poliution Contro! Board.
Reglorai Office-L, LUDHIANA
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ETP Outlet: B
Outlet reading as on 01.01.23: 48664 KL :
Cutlet reading as on 01,02,24; 59320 KL ‘
Total Discharge ETP Qutlet: 10656 KL |
RO Permeatet ’
Outlet reading as on 01,01,23; 450 KL ¥
Outlet reading as on 21.12,28; 7864 KL {Meter Changed) k‘
7414 KL )
New Reading as on 22.12.23: 0 KL (after replacement of meter)
Reading as on 01.02.24: 558 KL
Total RO permeate: 797210
RO Reject:
Outlet readlng as on 01.01,23: 1384 KL
Outletreading as on 01.02,24: 2042 KL
Total RO Reject: 658 KL
E wmmary of fresh water consumption, effluent treated, RO permeate and RO reject during the period
[ £.01.2023 t0 01.02.2024 15 worked out and tabulated below:
! esh Water | EVP Outlet RO Processing Difference between ETP discharge and |
| uteke :Discharge - Permeate | Reject Tota! RO processing
: : 2026 KL
N . S 7972KL | 658 KL 8630 KL
1663 Lo : ¢
; KL 10656°KL. ‘| (75%) 6% | (30%) {20%) | .
- 3
] C
zom the perusal of above, it is revealed that ‘ "
#Total effluent received after the conventional treatment at RO plant was 10656 KL. Whereas, the
effluent processed through RO.plant.was 8630 KL. There is no account of 2026 KL of effluent, This "
effluent may either be directly disposed.off after the ETP plant to MC sewer without evaporation \
tosave the cost of energy Involved In gvaporatlon. '
Yfurther, the data analysis revealed that durlng sald perlod, total RO permeate generated in 7972 2
KL and fresh water intake was 1663 KL. Therefore, maximum water available for pracessing
activitles Including boiler Intake was 7972+1663= 9635KL, However, the effluent discharge from
ETP during this period was 10656 KL |,e, 1021:KL more than the water avallable, Interestingly, the ?
fresh water was also to be used for boller feed and domestic purposes, Further, there will be :
tvaporation loses durlng washing, dyelng and drylng process, Thus, there is possibility of ;
Unmetered water source  from where the water Is taken for processing activities but Is not
dcounted In records,
C}T\ /ﬁ%
il
| Punfab Pollution CDntlfJO{ ey
' Regional Office-I, L
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¢) As per the flow chart exhibited at site, 92% RO permeale was expected against 75% permeata
received as per records malntalned, Then, cest of the 25% should be the RO refect. Whereas, as
per the records, only 6% RO reject was there, It means, rest of the effluent was directly discharged

without RO treatment/evaporation,
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D) The industry is granted consent for treatment and reuse effluent at the @75 KLD through ZLD and
disposal of domestic effluent @0.7 KLD Into MC sewer, Consldering 25 working day in a month, the
expected effluent at ETP during 01.01.2023 to 01.02,2024 shall be around 25000 KL against the
10556 KL received as per records maintained. The industry repre'gentative falled to provide any
production record to compare the . water consumption/discharge with the actual q’

production/consented production.

6. During the visit, effluent sampling was carried out from the outlet of conventional physio-chemical
treatment plant {ETP) leading to Ultra-filtration {UF), RO-l and RO-I} permeate leading to reuse storage
tank, Outlet of overhead tank where fresh water and RQ permeate is golng for reuse to process area
& hoiler etc. and from t}Je RO reject leading to the evaporator. -
As per analysis report received from Head Office Lab, Patiala the parameters are reproduced as below:

Parameters Qutlet of | RO-| : 0. 2
!;B/[ except pH & | ETP |eading pergne‘ale&leadln*; tlal S;::Ii: ?je::e:vh::::a;g ?c? -;:Leocrca::dlng
SAR) toUF Feed | reuse storage tank Permeate leadIng to reuse

pH 7.8 B.2 83 82

185 18 BOL 11 ijd

DS 1640 1501 1267 " 5894

coD 52 19 14 -

: C/U\ MW‘

1
Stanned WIth Camsed

e Lt T Dt S
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5. Hazardous waste storage arrangements of the industry were examined and observed that

A} The industry was granted authorlzation for category no. 5.1, 33,1 and 35.3 of hazardous waste.

However, the hazardous waste of category no. 5.1 and 33.1 were not found stored in the
dedicated room provided for hazardous waste,

g) The hazardous waste of category no. 33,1 {discarded contalners) were found scattered here &
there and no record was malntalned.

() The hazardous waste of category 35,3 (ETP Sludge) was lying stored in hazardous waste storage
room with danger sign-marked on the bag. 14 no. bags of ETP sludge of appx 20 kg each were

. lying In the Room. Whereas, 20 bags were found stored outside the sludge storage room, near
ETP area. As per record maintained by the Industry, 27 bags are stored, but it was not matching
with the actual sludge stored at site as detailed above. Some quantity of ETP sludge was also
found lylng In M3 Pan for drying In working shed exposed to the workers of factory. This drying
pan was in rusted condition, having big holes in the side wails.

" p) The industry has not provided proper display board outside the hazardous waste storage room

asonly a computerized paper is pasted there.

10. Representative of Industry informed that the effluent treatment plant was installed in year 2019
and second phase was completed-in 2020. However, he falled to submit any record of bilis or
documents to justify the regular and periodic maintenance of RO plant. Further, no bill regarding
change of membrane or RO plant was produced by the representative during visit.

11. The industry has not complied with the condition of consent for providing automatic dosing
arrangement for optimum chemical/coagulants in its ETP. instead of manual system.

Ed .
woiiclusions:

> The analysis results as well as records maintained by Industry reflects that the ZLD systerm is
not providing deslirable results,

> The capacity of evaporator Is not adequate.

> The hazardous waste storage arrangements are not satisfactory,

ote: Photographs taken during the visit are attached as Anhexure-l

1spal Singh) . {San =
‘ERO, Sangrur 50, ZomelLab, Jaland!'\?r
‘%Qﬂkb RWAS
urKumar Kakkar) K. 'Ratra)

d SEE, PPCB

SEE, ZO, Jalandhar
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Environmental Englneen
Punjab Pollution Control Board,
Regionat Office-I, LUDHIANA
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648.-B, Phase-V, Focal Polnt, Ludhiana

Tola Faxi- 01614673783 Wobsilel www.ppcb.novin  emalli- ppebzotidh@gmail.com

No 23 5\—0 § Spaod Postonline Dale [y ) LYy
his Sumit Knit Fab,
8-3, Induslral Area-A, Exlension,
Ludhiana,

sub:- Notlca to Issue directions uls 33.A of the Water {Pravontion & Control of Pollutlon) Act,
1974 as well as show cause noflee for revocallon of consont lo operata undar the Water
Acl, 1974 and revocallon of authorlzallon under the Hazardous and other Waste Rulas,
2016 alongwith notico for lmposillon of Environmental Compenasation {EC).

Whereas, itIs mandatory on the parl of fhe ndusiry 16 obtaln consent lo eslablish of the Board
uls 2526 of Water (Prevention & Conlrol of Pollulion) Acl, 1974 & ufs 21 of Alr (Prevention & Conlrol
of Pollution) Acl 1881 before Lhe establishment/ expansion of the unil,

And whereas, it is mandalory en the pad of the Industry 16 obtain consenl lo operale of lhe
Board lo operate an oullet s 25/26 of Waler (Prevenlion & Gonlrol of Pollution) Act, 1974 & industial
plant wis 21 of Alr {Prevention & Control of Pallution) Act 1981 for discharging of efluent/ emissions
fcom its industrial premises.

And whereas, the Patliament of India had enacled the Waler (Prevention & Conlrol of
Pollution) Act, 1974, the Air (Prevention & Control of Paliution) Act, 1981, the Environment {Proteclion)
Act, 1966 and certain rules under the provisions of the Environment (Protection) Act, 1986 fo protect
and Improve: he environmenl and for prevenlion of hazards lo human beings, other living crealtures,
plants and property and for mamlalnmg or resorling lhe who1esomeness of weater and to preserve lhe
quality of air.

And whereas, the National Green Tiibunal (NGT). New Delhi (hrough ils various orders/
Judgments (order dated 3.8,2018, 19.2.2049 passed In Orlginal Application no. 597 of 2017, order
dated 6.12.2018 passed in Qriginal Application No, 125 pf 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order daled 12.3.2019 passed in Original
Application No. 710 of 2017 Original Applicalion Mo. 711, 712 of 2017) has empowered the Central
Polluion Control Board (CPCB) by laying down the methodology to assess and recover compensation
for damage to Lhe environment and ulilize such amount in terms of an action plan for prolection of the
environment. The CPCB has farmulated the methedolégy for assessing Environmental Compensation
on the basis of formula submilled {o he, NGT as menlioned In Its order dated 19.2.2019 pasted in
origina! application No. 593 of 2017 and Ihe Punjab Pollution Contro! Board has adopted (he said

methodology.

And whereas, the industry is a small scale red calegory unit engaged In the process of dyeing
and washing of he garmenls,

And whereas, a compliant was eailier received agains! the unil through Head Office, Paliala
regarding illegal operation of Lhe unit. To verify the facts the sile of unit was visited by Senior Officers
of the Board on 03.01.209 and it was found that (he Induslry was aperaling without consent of the
Board. The induslry had installed the ETP bul unlreated effluent was being discharged inlo sewer,
The ETP was found not in operalional condilian. The affluent samples were collecled and as per
analysis report, various parameters were found beyond the praseribed limils of the Board (BOD-122
against 30 mgd, TSS- 129 against 100 mg, COD-384 agalnst 250 mgh).

And whereas, due lo above violalion, the direclion Ul 33-A & 31-A were issued to the PSPCL
vide lelter no. 638.641 daled 02.08.2018 for electric discornection of unit, In compliance, the electic
conngction was disconnecled by (he PSPCL authonlles,

And whereas, the indusiry had applied ‘Consen! to Dperate' and for restoration of eteclric
connection of {he unil.

And wheress, in light of ‘Consent 1o Operate' applied by tha untt, the shorl lima *Censent to
Operale' was granled under Waler Act, 1974 vide no, CTOW/Fresh/LDH1/2019/9836666 dated
13.05.2019 valid upte 12,11.2019 for Wrade efilueni discharge @ 75 KLD inlo sewer after trealment
ihrough ETP & Alr Act, 1981 ylde no, CTOAFrash/LDH1/2018/9835498 daled 13.05.2019 valid
upl12.11.2019 & eleclric connactlon of the industry was also restored lempararily upto12,11,2019 for
six months lo adjudae lhe adequacy of Installed ETP by the industry,

And whereas, the Induslry on 05.11,2019 agaln applled for renewal of 'Ccnsent to Operate’
alongwiith restoration of electric connection for further period, - .

And whereas, the industry was granled consenl under Water Acl, 1974 vide no.
CTOW/Renewall.DH1/2020/11665161 daled 03.03.2020 valld uplo 12.05.2020 & Alr Acl, 1981 vide
no. CTOA/RenewalLDH1/2020/11669148 dalad 03.03:2020 valld wplo 12,052020 & elecinc
connettion of Ihe Industry was also restored temporarily uplo 12.05.2020.

ql,
o
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And whereas, (he cleclfle connoclion was disconnecled by PSPCL vida TDCO no. 17 1165660
dated 21.05.2020 duo 1o oxplry of lemporarily restorallon period,

And whereas, lhe lndusty again applied lor renewal In validity of consent under Waler
{Prevention & Conlrol of Pollution) Act, 1074 and Air {Prevention & Conlrol of Pollulion) Acl, 1981
atongwilh restoralion of electric connecllon.

And whereas, the Industry was visiled by officer of the Beard on 01,08.2020 and observed lhat
the Industry had now Inslalled UF & RQ plant and Is roeycling approx, 50 % of water alter UF-RQ and
is discharglng abioul 35 KLD of waste water Into sewier, Tho elaclilc conneclion of lhe industry Is lying
discannected (rom he Pole. (TDCO no. 45666 dalad §2.05.2020),

And whereas, in light of tha UF & RO systom Inslalled by the Industry the ‘Consent lo Operale’
under Waler (Frevenlion & Conlrol of Poliulion) Acl. 1074 & Alr (Pievrentlon & Conlral of Pollulion) Acl,
1981 was granted lo the Induslry on 24,07,2020 uplé 23.01.2021 fof recycling of 50 % UF and RO

waler and Discharge remaln 35 KLD Inlo sewer a5 one RO was panding due fo Covidicurlew:. The
electric conneclion of the unil was also rcslm‘ed temporarily uplo 23.01.2021,

And whereas, the Industry on 27,12.2020 had agaln applied for exlension In the validily of
Consenl lo operate under the Water {Prevention & Conlra! of Pallulion) Act, 1974 and Air (Prevemlon
& Conlro! of Pollution) Acl, 1981 alongwith restorallon of eleclric connection.

And whereas, 3 compliant was also received from offica of Moniloring Commitlee constituled
by Hon'ble NGT lelter no. ChCi20201581 dated 20.08.2020 for delalled enquiry in the maller and to
submil aclion (aken repor within 21 days.

And whereas, a leam of Ihe officers of lne Board was also consliluted by the Competenl
aulhority for inspection of unil. The induslry was visited by leam of officers of the Board on 26.10.2020

[ and |t was observed as under:

. The induslry has installed & no. washing machines, 2 no. ub dyeing machunes 5 no. electric

dryer, 2 no. knilting machines and 3 no, funing machines.

The industey has installed ETP followed by RO syslem for treatment of lade effluent.

The representaliva of the industry informed during visil that artier they were deing knilling,

raising, labling and fuse, printing, ele. since 2004 alongwith boiler. Tub dyeing is used as per

demand & in case of faull during washlng. cold dyeing Is also done in washing milling

machines,

During wvisit, Sh, Rishi Jelhi, Proprielor could not praduce (he old records, bills & any

justilication regatding bilis.dated 14.08,2007 and 18.08.2007 for sweater O/D washing (Qver

Dyeing washling) altached with lhe comglaint.

And whereas, the complainant had attached the copy of documents refated to sale lax

h departmeit regarding sale & purchase of the unit and permisslon of MCL, Therelore, the letter
v was issued to MCL vide letter ho. 163 dated 14.01.2021 and to Asslstant Exclse and Taxalion
Commissloner, Exclse ahd Taxation Deparimqnl Lughlana vide letier no. 165 dated 11,01.2021
to intimale 1he date & year from which the Indusiry Is dding dyelnglwashlng process.

And vhereas, the induslry was also Issued SCH o submit ils reply vide Board leter no. 713
14 dated 18.02.2021 on the pefnls of compliant, '

And whereas, the Indusley has submitied’ Ihe- reph' of SCN but report was awailed from
Assistan! Exclse & MCL, Hence in view of 2LD sysfen inslatied by the induslry short time 'Consent to
Operate’ under the Waler (Prevention & Gonlrol of Poltution) Act, 1974 & Alr {Prevention & Conlrol of
Pallulion} Act, 1981 dated 03.03.2021 uplo 02.09,2021 for Zevo Liquid Discharge and electric
conneclion of the unil was also restored tiplo [Ns period 02.09.2021 with speclai condilions that:-

3} The industry shall get the EMF melers installed al source of waler supply as well as on
secirculalion syslem, within 15 days. ',

b) The Induslry shall submil the coples of halance sheets a!ongwilh coples of electrigity bills from
dale of commissionlng of lhe unlt.

And whereas,  new complalnt has been recelved from Sh, Sunil Veima, Prop of Mis Megaline
Enlerprises, 0292, Focal Polnt, Phase-8, Ludhiana, The comglainant 1s also engaged in the same
work and business as the Induslry In question,

And whereas, vithoul complele report of Excise & Sale Tax Deparimant and wilhout complele
bil of all dyeing/ washing machinery, tho exacl date of slart of DyaingAvashing unit by the induslry
cannol be adjudged,

And vihereas, he Indusiry was granled consent to opetale under Ihe Water (Prevention &

Conlra! of Pollution) Acl, 1974 vide no, CTOW/RenewalLDH1/2021/16445253 daled 25.8.2021 valid
upto 30,6.2025 for Zero Llquid Discharge (ZL0).

And wheraas, the Induslry was granled autharizalion under the Hazardous and olher Waste
{Management & Transboundary Movement} Rulas, 2016 valid upto 30,06,2027 for hazardous wasle
ol calegory 5,4, 33.1 £ 353,

And whereas, Sh, SL. Verma has filed a complatnt agalnst Mis Sumit knitfab through Sh. Sant
Balbir Slngh Sichewal MP and a commiflee Is constiluled by compotant authority of the Board lo

Ervironmental gngm\’:r‘;*;
Puniab Poliution Contral bod
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.:anW In the moller. Tho commilios hng submlited o raport and ralsad some obsorvallen as pot
bgl{)‘NZ'

1. There I8 no account of 2026 KL, Wivareas, the offusnl may alther bo dirgelly disposad aff aflar

the ETP plant to MG sawor without gvapatation lo save cost of onargy invelvod In ovaporallon

2. There Is possiblity of unmalorod water sourca tam whara the walar [s lakan for procasalng
oclivillos but Is not occounted In records.

RQ/s nol funclloning properly and efficlonlly and thate are chancos Ihat iho Induatry might bo
discharglng ils lrealod elfluenl wilout tausing In Whe pracass,
4, Iis neilher faasibla nol advisable o use realad sifuont wilh such o high TOS of arcund 1300
ppm for boller feed or for dyeinghvosiing process as [ will affecl the boller Infrastruature as
well 35 affect tho quallty of producl belng monulaclurod by Ihe Industry,
X Tl;edposlslbillly ol discharge of efflvent Ihrough Maxibie plpe from ETP or RO planl can'l bo
ruled oul.
6. Theindustryisnottrealing whele of tha olfuen! hrough RO plant and aboul 2026 ¥L of effluenl
was found unaccounted, Hence, the quanilllos of RO refact vill ba much more as compare lo
656 KL as recorded by tha Indusley.

The hazatdous waste of cal, 3.1 wore found scatiered here & thare and no record was
mainlained,
8. Theinduslry has ol provided prapor display board aulslde Ihe hazardous waslo slerage room
as only a compulerized papar Is pastad lhere. .

The Induslry has falled to submil any racard of bills or docurnents to Justify the regular and
periodic malntenance of RO planl. Further, no bill regarding change of membrans or RO plant
was produced.

10. The induslry has nol complied wilh the condition of consen for providing automatic dosing

arrangement for oplimum chemical / coagulants In its ETP instead of manual system.

And whereas, Il has been apprehended Ihal domestic efluent of the indusiry might be
discharged into sewer through Loilels.

And whereas, the induslry is not complying wilh the conditions of consent lo operale granted
to induslry under Water (Preveniion & Conlral of Pollution) Act, 1974, and authorizalion granted under
the Hazardous and other Waste {Management & Transboundary Movement) Rules, 2016.

And whereas, the malier has been considered by the Compelent Autherity and il has now
decided lo revoke consenl to operale granled under Waler (Prevention & Contro! of Pollution} Act.
1974, to revoke aulhorization granted under lhe Hazardous'and olher Waste (Management &
Transboundary Movemenl) Rules, 2016, lo Impose the Enviranmental Compensalion on the induslry
for degrading lhe envirenmenl and lo Issue following direclions w/s 33-A of the Water (Prevention &
Conlrol of Pollution) Act, 1974, Lo the industry, aller giving an opporiunity of personal hearing before
Chairman of the Board:»

1. That lhe Induslry will dismanlle and remove all oullels and stop lerthwith discharging its lrade
effluent into Sewer or drain or lhrough any olher mode.

2. That the indusiry will ot restart any process untess all necessary water poliulion contral
measures are laken and concentralion of various poliutants Inils treated efluent conforms lo

{he slandards laid down by the Board, ’

3. That the Induslry will nol reslart discharging effluent until it obtains the consent of the Board

ufs 25/26 of Ihe Waler {Prevenlion & conlrol of Pollutlon) Act, 1974 as amended in 1968.

4. Thal Punjab Slale Power Corporalion Limiled (PSPCL) authorities will be directed l0
disconnect the supply of eleclricily available lo the Industry.
5. That the industry shall dzpasil Environmenlal Compensalion due to environmental damage

cause by il. .

As such, you are, hereby glven an opporiunlty of persenal hearing before the Ghalrman af
the Board at Vatavaran Bhawan, Nabha Road, Patlala on 25.04.2024 at 11:00 am lo explain your
posilion with respeel 1o above sald violalions, faillng \.*thch action as deemed fit In the maller shall be
taken under (he pravistons of Waler {Prevention & Control of Pollution) Act, 1974 and Hazardous and
olher Wasle (Management & Transboundary Movemenl) Rules, 2016 and proposed direclions shall
be confirmed without giving any further opporlunily/ notice.

3

[+ ]

2

Add. SenloPEnvironmenta! Engineer
Endst, No, ated

A copy of |he abova Is forwarded {o the Envirenmenlal Engineer, Punjab Pollution Conleol
Board, Reglonal Office-2, Ludhlana for Informalion & negessary actlon. He Is requested to Inform the

Induslry regarding dale and time of hearing.
L : 4Add. S5iTor Bvironmental Engineer

Environmental Enginee)
Purgab Pollution Control Board,
Regional Office-I, LUDHIANA
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sub: Complaint against M/s Sumit Knit Fab, 3- B, Industrlal Area-A extensmn
Ghore Wali Road, Ludhiana.

On 07.05.2024 Mr Sunil Verma propricior of Magaline industries and complaint
appeared in my office and submitted two invoices ( invoice n00199 dated 18.08.2009 and
invoice no 0198 dated 14.08.2009) issued by Sumit Knit fab in favour of Hinker Knits
India Pvt Ltd, Ludhiana TIN 03661047678). Invoices are placed on file. He stated that
the firm is doing business of dying since 2005 but failed to produce any documentary
proof from 2005 till 2009. After examining the invoices it is noticed that the description

of goods is mentioned as “ Sweater O/D' washing” and Vat is charged on 60% of the
value of the invoice. '

On 08.05.2024 notice DIN no PBST-2024-5-057-64-116379 was issued to Sumit Knit
Iab seeking information/record 1eg’udmg dale /year from which firm has started the
dying/washing process.

On 09.05.2024 Mr Rishi Jethi proprietor of Sumit Knit Fab appeared in my office.He
stated that they did the washing job work from outside of their premises during 2009-10
but failed to submit any record/ document to support his submissions and he further
submitted that they have purchased machines of dying in year 2018-19 and 2019-2020.
He failed to submit any record/ document to support his submissions. He is confronted
with the VAT 24 according to which he ias made purchases from firms dealing in dyes
and chemical. He is confronted with the two invoices ( invoice no0199 dated 18.08.2009
and invoice no 0198 dated 14.08.2009) issued by Sumit Knit fab in favour of Hinker
Knits India Pvt Ltd, Ludhiana TIN (3661047678) pertaining to 2009-10 in which
description of goods is mentioned as “Sweater O/D washing” and Vat is charged on 60%
of the value of the invoice, He is also confronted with the VAT 23 (2009-10) of sumit
Knit Fab in which sales were made to the Hinker Knits India Pvt Ltd. He is further
confronted with the purchases VAT 24(2009-10) of Hinker Knits India Pvt Ltd in which
he has shown purchases made from the Sumit Knit fab. He failed to submit any record.
le stated that he has only latest record of about 7-8 years period and does not have older
record but lailed to submil any record.

Dying was covered under work contract in VAT regime. A works contract is defined
inclusively under Section 2(zu) of the PVAT Act, 2005.

“works contract” includes any agreement for carrying out, for cash, deferred payment or
other valuable consideration, building ,construction, manufacturing, processing,
fabrication, erection, installation, fitting out, improvement, modification, repairs or
commissioning of any movable or immowvable property;

Section 2(zg) “sale price” means the amount of valuable consideration received or
receivable by a person for any sale made including any sum charged on account of

(\S\/
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freight, storage, demurrage, insurance and any sum charged for anything done by the
person in respect of the goods at the time of or before the delivery thereof:

Explanation — (1) In relation to the transfer of property in goods (whether as goods or in
some other form) involved in the execution of works confract, ‘sale price’ means such
amount as is arrived at by deducting from the amount of valuable consideration paid or
payable to a person for the execution of such works contract, the amount representing
labour and other charges incurred and profit accrued other than in connection with
transfer of property in goods for such execution.

Rule 15(4) The value of the £00ds, involved in the execution of a works contract, shall be
determined by taking into account the value' of the entire works contract by deducting
there-from the components of payment, made towards labour and services, including

The deductions prescribed therein are produced here below for ready reference of all
concerned '

Serial.  type of contract : Percentage of the total
No. value eligible for
deduction
1 (a) (a) Electrical Contracts:
(i) H&T Transmission lines: Twenty percent
(i) Sub-station equipment; : Fifteen percent
(iti) Power house equipment and extensions: Fifteen percent
(iv) 11 and 22 KV and LT distribution lines 12+5; and Seventeen percent
(v) All other electrical contracts. Tweniy five percent
(b) .All structural contracts Thirty five percent
2 installation of plant and machinery. Fifteen percent
3 Fixing of marble stabs, polished granite stones and tiles Twenty five percent

(other than mosaic files.)

gh

Environmental Engiise
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10

11

13

14

15

~So—

Civil works like construction of buildingst pridges, roads
ete.

Fixing of sanitary fittings for plumbing, drainage and the
Tike.

Fabrication and erection of structulral warks of iron and
steel including fabrication, supply and erection of iron
trusses. purfins and the like,

| kabricatiop and installation of cranes and hoists,

Fabricailon and installation of elevators (lifts) and
escalators

Fabrication and installation of rolling shutters and
coliapsible gates

instailation of doors, doorframes. window frames and
grills. '

Supply and installation of air conditioners and air coolers

Supply and installation of air conditioning equipments
including deep freezers, cold storage plants,
humidification plants and dehumidres.

Supply and fixing of furniture and fixtures, partitions

including contracts for interior decorators and false ceiling.

Construction of Railway coaches and wagons on under
carriages supplied by Railways.

Construction of mounting of bodies of motor vehicles and
construction of trajiers.

Thirty percent

Fifteen percent
Fifteen percent
F?ﬁeen percgnt
Fifteen percent
Fiftz_aen Percent
Twenty percent
F_iftegn percent

Fifteen percent

Twenty percent

Thirty percent

Twenty percent

2
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16 Supply and erection of weighing machines and weigh Fifteen percent
bridges. .

17 Painting, Polishing and White Woashing. Twenty five percent

18 Lying of pipes. Twenty percent

19 Tyre retreading Forty percent

20 Dyeing and printing of textiles Forty percent

21 Printing of reading material, cards, pamphlets, posters and  Forty percent

office stationery.

22 All other contracts. Thirty percent"

From the above definition it is clear that fhe dying fails under works contract in VAT
regime and VAT is applicable at 60% of the invoice value after deducting labour charges
40% of the total value, As per VAT 24 from 2005, he has made purchases from firms
dealing in dyes and chemical. I have carefully examined the two invoices (invoice
no0199 dated 18.08.2009 and invoice no 0198 dated 14.08.2009) issued by Sumit Knit
fab in favour of Hinker Knits India Pvt Ltd, Ludhiana TIN 03661047678 pertaining to
2009-10 in which description of goods is mentioned as “Sweater O/D washing” and Vat
is charged on 60% of the value of the invoice. As per VAT 23 (2009-10)(Q-2) of Sumit
Knit Fab were made to the Hinker Knits India Pvt Ltd. As per VAT 24(2009-10) of
Hinker Knits India Pvt Ltd he has shown purchases made from the Sumit Knit fab. This
shows that both the parties were enganged in business and has duly accounted the
transactions in there returns.

Dying was covered under work contract in VAT regime. A works contract is defined
inclusively under Section 2(zu) of the PVAT Act, 2005 and as per rule 15(4) deductions
prescribed for Dyeing and printing of textiles is 40%. From the above it may be
concluded that Sumit Knit Fab having TIN 03422010923 is doing dying in year 2009-10.

_ o
Rajeév Sharma

State Tax Officer
WARD NO 64
Ludhiana-4
ACST

9l,
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=27 PUNJAB POLLUTION CONTROL BOARD

Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 01614673789 Website:- www.ppcb.gov.in email:- ppt_:bzo“l[dh@gmaii.com

No. Y6 U~6X Dated c‘ﬁé}f?j L\
Ta

M/s Sumit Knit Fab,
B-3, Industrial Area-A, Extension,
Ludhiana.

Subject:~ Imposition of Environmental Compensation upon M/s Sumit Knit Fah,
B-3, Industrial Area-A, Extension, Ludhiana for violation of the
provisions of Environmental Laws- order thereof.

Refi- Board's order ho. 329 dated 24.07.2024

Please find enclosed a copy of order no. 329 dated 24.07.2024 passed
by the Competent Authority of the Punjab Poliution Control Board, in which
Environmental Compensation amounting to Rs. 6,42,25,000/- {Rs. Six Crores Forty
Two lacs Twenty Five Thousand only) has been imposed upon the industry for
violation of the provisions of Environmental Laws for the period from 01.04.2005 to
25.04,2019. '

You are therefore, requested to deposit the Environmental
Compensation amounting to Rs. 6,42,25,000/- (Rs. Six Crores Forty Two Lacs Twenty
Five Thousand only) in the office of Regional Office-1, Ludhiana, immediately, please.
DA/ Order no. 329 dated 24.07.2024

%
Addl, Seni ironmental Engineer
Endst. No. .ccvveennes Dated....ccovvvveeen

A copy of the above is forwarded to the Environmental Engineer,
Punjab Pollution Control Board, Regional Office-1, Ludhiana for information and
ensure compliance of directions issued vide order no. 329 dated 24.07.2024. it is also
requested to get delivered the order dated 24.07.2024 to the industry, please,
DA/ Order no. 329 dated 24.07.2024

@é Addl, SeniorERv&Fanimental Engineer

ok
Environnment.F
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PUNJAB POLLUTION CONTROL BOARD

Subject: Imposition of Environmental Compensation upon M/s Sumit Knit Fab, B-3,
Industrial Area-A, Extension, Ludhiana for violation of the provisions of
Environmental Laws. '

Order

The Punjab Pollution Control Board being the statutory regulatory authority is
implementing the provisions of the Water (Prevention and Control of Pollution) Act, 1974, the
Air {Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986
and the rules made three under in the State of Punjab. The main objective of the Board is
maintaining or restoring the wholesomeness of water, the preservation of the quality of air
and the protection and improvement of the environment.

2) The Ministry of Environment, Forest & Climate Change (MoEF&CC),
Government of india has declared various clusters in the Country as Critically Polluted Areas
{CPA), Severely Polluted Area (SPA) based on Cumulative Environmental Pollution Index
{CEPI) score, Due 1o increased industrialization, activities of the Industrial units and some
other identical reasons, Ludhiana city has been declared as Critically Polluted Area by the
Central Pollution Control Board.

3) Briefly stated that the industry is a small scale red categery unit engaged in the
process of dyeing and washing of the garments.

4) Earlier, a compliant was earlier received against the unit through Head Office,
Patiala regarding illegal operation of the umt To venfy the facts the site of unit was visited
by Senior Officers of the Board on .03. 01 2019 and it was found that the 1ndustry was
operating without consents to operate of the Board The industry had installed the ETP but
untreated effluent was bemg discharged into sewer. The ETP was found not in operational
condition. The effluent samples were collected and as per analysis report, various parameters
were found beyond the prescribed limits of the Board [BOD-122 against 30 mg/l, TSS- 129
against 100 mg/l, COD-384 against 250 mg/l).

5) Due to above violation, the direction u/s 33-A & 31-A were issued to the PSPCL
Authorities vide Board's letter no. 638-641 dated 02.08.2019 for disconnection of electric
connection of unit. In compliance to above directions, the electric connection of the industry
was disconnected by the PSPCL authorities. Thereafter, the industry was granted consent
under Water Act, 1974 & Air Act, 1981, both valid upto 12.05.2020 & the electric connection
of the industry was also restored. g\/
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6) A compliant was also received from office of Monitoring Committee
constituted by Hon'ble NGT letter no. CMC/2020/981 dated 20.08.2020 for detailed enquiry
in the matter and to submit action taken report within 21 days. A team of the officers of the
Board was also constituted and the industry was visited on 28.10.2020 and during visit, Sh.
Rishi Jethi, Proprietor could not produce the old records, bills & any justification regarding
bills dated 14.08.2007 and 18.08.2007 for sweater O/D washing {Over Dyeing
washing) attached with the complaint. The complainant had attached the copy of documents
related to sale tax department regarding sale & purchase of the unit and permission of MCL.
Therefore, the letter was issued to MCL vide letter no. 163 dated 11.01.2021 and to Assistant
Excise and Taxation Commissioner, Excise and Taxation Department, Ludhiana vide letter no.
165 dated 11.01.2021 to intimate the date & year from which the industry is doing
dyeing/washing process.

7) A new complaint has been received. But, without complete report of Excise &
Sale Tax Department and without complete bill of all dyeing/ washing machinery, the exact
date of start of Dyeing/washing unit by the industry cannot be adjudged. The industry was

granted consent to operate under the Water Act, 1974 valid upto 30.6.2025 for Zero Liquid
Discharge (ZLD).

8) Sh. SL Verma has filed a complaint against M/s Sumit Knit Fab through Sh. Sant
Balbir Singh Seechewal MP and a committee is constituted by Competent Authority of the
Board to enquiry in the matter. The committee has submitted the report and raised some
observation as per below:-

1. Thereis no account of 2026 KL. Whereas, the effluent may either be directly disposed
off after the ETP plant to MC sewer without evaporation to save cost of energy
involved in evaporation.

2. There is possibility of unmetered water source from where the water is taken for
processing activities but is not accounted in records.

3. ROis not functioning properly and efficiently and there are chances that the industry
might be discharging its treated effluent without reusing in the process.

4. Itis neither feasible not advisable to use treated effluent with such a high TDS of
around 1300 ppm for boiler feed or for dyeing/washing process as it will affect the
boiler infrastructure as well as affect the quality of product being manufactured by
the industry.

5. The possibj'lity of discharge of effluent through flexible pipe from ETP or RO plant can't
be ruled out.
6. The industry is not treating whole of the effluent through RO plant and about 2026 KL

of effluent was found unaccounted. Hence, the quantities of RO reject will be much
more as compare to 658 KL as recorded by the industry,
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7. The hazardous waste of cat. 33.1 were found scattered here & there and no record
was maintained.

8. The industry has not provided proper display board outside the hazardous waste
storage room as only a computerized paper is pasted there.
9. Theindustry has failed to submit any record of bills or documents to justify the regular

and periodic maintenance of RO plant, Further, no bill regarding change of membrane
or RO plant was produced.

10. The industry has not complied with the condition of consent for providing automatic
dosing arrangement for optimum chemical / coagulants in its ETP instead of manual
system. '

11. It has been apprehended that domestic effluent of the industry rﬁight be discharged
into sewer through toilets.

12. The industry is not complying with the conditions of consent to operate granted to
industry under Water Act, 1974 and authorization granted under the Hazardous and.
Other Wastes {Management and Transboundary Movement) Rules, 2016.

9) The industry was issued notice u/s 33-A of the Water Act, 1974 as well as show
cause notice for revocation of consent to operate under the Water Act, 1974 and revocation
of authorization under the HWM Rules, 2016 alongwith notice for imposition of EC with
hearing before Chairman of the Board on 25.04.2024, wherein it was decided as under:
1. The consent to operate granted to the industry under the Water Act, 1974 and
- authorization granted under the Hazardous and other Waste Rules, 2016 be revoked.
2. The amount of Environmental Compensation be calculated after receipt of reply from
MCL and Excise and Taxation Department, Ludhiana.
3. The Environmental Engineer, Regional Office-1, Ludhlana shall verlfy the year wise
installation / addition of machinery by the industry and pursue the matter with MCL
and Excise and Taxation Department for early response.

10) In compliance to decision of personal hearing, the reminder was.issued to the
Assistant Excise and Taxation Commissioner, Excise and Taxation Department, Ludhiana and
MC Ludhiana. The report from State Sale Tax Officer was received. As per the report the unit
has made purchases from the firms dealing in dyes and chemicals in the year 2005 and is
carrying out the dyeing process. The unitis in the business of dyeing of Garments since, 2005.

11) The industry was in operation without valid consent to operate under the
Water Act, 1974 and Air Act, 1981 from the year of 2004 to 2019, without installation of
Effluent Treatment Plant and discharging untreated effluent into sewer.

12} The Excise and Taxation Department, Ludhiana has submitted its report that
the unit has made purchases from the firms dealing in dyes and chemicals in the year 2005
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AN/ and is carrying out the dyeing process. The unitis in the business of dyeing of Garments since,
2005.
13) Thereafter, the industry was visited by officers of the Board on 30.05.2024 to

check the compliance of decisions of hearing dated 25.04.2024 and observed as under:-

1. The Excise and Taxation Department, Ludhiana has submitted its report vide thelr
letter no. 124 dated 13.05.2024 stating that the unit has made purchases from the
firms dealing in dyes and chemicals in the year 2005 and is carrying out the dyeing
process. The unit is in the business of dyeing of Garments since, 2005.

2. The industry was in operation without valid consent to operate under the Water Act,
1974 and Air Act, 1981 from 2004 to 2019 & discharging untreated effluent into sewer.

3. The industry was visited by Senior Officers of the Board on 03.01.2019 and observed
that the industry had installed the ETP but untreated effluent was being discharged
into sewer. The effluent samples were collected and as per analysis report, various
parameters were found beyond the prescribed limits of the Board. The industry is still
discharging effluent beyond limit since 03.01.2019 and failed to submit fresh sample
analysis report till date.

4. As per point no. 8 of report of committee, during 01 hour and 30 minutes, 300 ltr of
RO reject was evaporated. Hence the evaporator has operational capacity of about
200 Itr / hr. As per record maintained by the industry, total RO reject generated from
01.01.2023 t0 01.02.2024 was 658 KL, which is equivaient to 2 KLD of RO reject. Hence,
in case, this evaporator would be operated for 10 hrs, it can evaporate about 2000 Ltr
of RO reject and in 24 hrs it can evaporate 4.8 KL. The committee further reported that
RO permeate was expected against 75% permeate received as per records
maintained. Then, rest of the 25 % should be the RO reject, which will be 18.750 KL
i.e. 25 % of 75 KLD consented discharge. So, there is a gap of an average of 13,95 KLD.
The industry has not installed EMF meter at UF reject

5. The Board Committee verified that the ZLD plant is designed for RO permeate 50 ppra
TDS and TDS of re-use water was around 1267 Ppm. it seems that the efficiency of RO
is near to 5 % against the consented discharge of 75 KLD.

14) After considering material facts on record, the Chairman of the Board decided
that the matter be referred to the Environmental Compensation Verification Committee for
imposition of Environmental Compensation as recommended by the Environmentaf Engineer,
Regional Office-1, Ludhiana,

15) It is pertinent to mention here that the Hon'ble Supreme Court of India has
considered the concept of Palluter Pay's Principle in Indian Council for Enviro Legal Action
and Others v/s Union of India and Others (1996) 3sCC 212, Vellore Citizens Welfare Forum
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TREF v/s Union of India {1996) 5 SCC 647 and held that Polluter Pay's Principle is accepted principle
and part of environmental law of the country even without specific statute.

i6) Thus, in view of the above recorded facts, the matter was considered for
Imposition of Environmental Compensation for the period of violation from 01.04.2005 to
25.04.2019 in accordance with the formula and methodology evolved by the Central Pollution
Control Board and adopted by the Punjab Pollution Control Boara. The amount of
Environmental Compensation for the period of violation from 01.04.2005 to 25.04.2019 (5138
days) was calculated to be Rs. 6,42,25,000/- as per following details:

(EC |= PIXNXxRxSxLF

Pl = 80 {Since project proponent is violating Water Act, 1974 & Air Act, 1981 and is

i Red category industry)

N = 5138 (Days calculated w.e.f 01.04.2005 till 25.04.2019 {due date of compliance

L of decisions of hearing)

‘R = 250 (Since project proponent is small scale Red category industry, hence, R |

| factor has been taken as 250)
_$ 1= 105 (Since scaleis small)
k= : 1.25 (Since the project praponent is located in city with population less than 1

_EC = _180x5138x250x0.5 x1.25 = Rs. 6,42,25,000/- !

17) Therefore, the industry is hereby directed to deposit an amount of Rs.

6,42,25,000/- {Rs. Six Crores Forty Two Lacs Twenty Five Thousand only) as Environmental
compensation for the period of violation from 01.,04.2005 to 25,04.2019 with the office of the
Punjab Pollution Contro! Board within 15 days, from the date of receipt of this order, failing
which, the Board shall be constrained to initiate necessary action for recovery of the amount
of Environmental Compensation by adopting coercive measures, thereafter,

18} Take notice that no further intimation or reminder will be issued by the Board
in this regard. Environmental Engineer, Punjab Pollution Control Board, Regional Office-1,
Ludhiara is directed to ensure compliance of directions issued in the case. A copy of this order
be supglied to all the concerned for compliance.

)\ : *
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(Prof. {Dr.) Adarsh Pal Vig)

Chairman
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